FIR No.835/2020
PS: Nangloi
State vs. Puneet

22.05.2021

Present: None for the State.

This is an application for grant of interim bail to above accused

Puneet filed via email on the designated email id of this Court.

Let reply to the above application be called from IO

concerned on 24.05.2021.
(Aak:Q:ksha)

Duty MM-I/West/Delhi/22.05.2021



FIR No.147/2021
PS: Nangloi
State vs. Ashu @ Bharat

22.05.2021

Present:  None for the State.

This is an application for grant of interim bail to above accused
Ashu @ Bharat filed via email on the designated email id of this Court.

Let reply to the above application be called from IO
concerned on 24.05.2021.

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021




FIR No.715/2020
PS: Nangloi
State vs. Rahul

22.05.2021

Present: None for the State.

This is an application for grant of interim bail to above accused §

Rahul filed via email on the designated email id of this Court.

Let reply to the above application be called from IO
concerned on 24.05.2021.

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021



FIR No.976/2020
PS: Nangloi
State vs. Ravi @ Monkey

22.05.2021

Present: None for the State.

This is an application for grant of interim bail to above accused
Ravi @ Monkey filed via email on the designated email id of this Court.

Let reply to the above application be called from IO
concerned on 24.05.2021.

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021

T T AT S —————
——s




FIR No.33458/2020
PS: Khyala
State vs. Rishab Jain @ Pankaj

22.05.2021

Present: None for the State.

This is an application for grant of interim bail to above accused

Rishab Jain @ Pankaj filed via email on the designated email id of this

Court.

Let reply to the above application be called from 10

|

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021

concerned on 24.05.2021.



FIR No.699/2020

PS: Nangloi
State vs. Pankaj @ Pardeep

22.05.2021

Present: None for the State.

This is an application for grant of interim bail to above accused

Pankaj @ Pardeep filed via email on the designated email id of this Court.

Let reply to the above application be called from 10

(Aaké);lksha)

Duty MM-I/West/Delhi/22.05.2021

concerned on 24.05.2021.



FIR No.604/1999
PS: Paschim Vihar East
State vs. Rashid

22.05.2021

Present: None for the State.

This is an application for grant of interim bail to above accused
Rashid filed via email on the designated email id of this Court.

Let reply to the above application be called from IO
concerned on 24.05.2021.

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021




FIR No.18/2005
PS: Nangloi
State vs. Krishan Kumar

22.05.2021

Present: None for the State.

This is an application for grant of interim bail to above accused
Krishan Kumar filed via email on the designated email id of this Court.

Let reply to the above application be called from IO
concerned on 24.05.2021.

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021

o



FIR No.373/2021
PS: Paschim Vihar West
State vs. Harminder Singh @ Sonu

u/s 3/7 EC Act,
w/s3EDAct &
u/s 420/188 1PC
22.05.2021

Present: None for the State.

This is an application for release the vehicle bearing
No.DL8C-AT-9045 (TOYOTA INNOVA) black colour on superdari
filed via email dated 22.05.2021 on the designated email id of this

Court.

Let reply to the above application be called from 10
concerned on 24.05.2021.

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021



FIR No.40/2020
PS: Khyala
State vs. Raj Kumar
22.05.2021
Present:

None for the State.

This is an application for grant of interim bail to above accused

Raj Kumar filed via email on the designated email id of this Court.

Let reply to the above application be called from IO
concerned on 24.05.2021.

(Aakanksha) ‘
Duty MM-I/West/Delhi/22.05.2021 '




FIR No.163/2021
PS: Nangloi
State vs. Anil Kumar

22.05.2021

Present: None for the State.

This is an application for grant of interim bail to above accused
Anil Kumar filed via email on the designated email id of this Court.

Let reply to the above application be called from IO

l

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021

concerned on 24.05.2021.




FIR No.373/2021
PS: Paschim Vihar West
State vs. Harminder Singh @ Sonu

w/s 3/7 EC Act,
u/s 3ED Act &

u/s 420/188 IPC
22.05.2021

Present: None for the State.

This is an application for release of 6 Jumaotm Oxygen
Concentrator machine 5L bearing Model No.JMCS5A NI and all the
accessories on superdari filed via email dated 22.05.2021 on the

designated email id of this Court.

Let reply to the above application be called from IO
concerned on 24.05.2021.

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021



FIR No.49/2021
PS: Nangloi
State vs. Rohit

22.05.2021

Present: None for the State.

This is an application for grant of interim bail to above

accused Rohit filed via email on the designated email id of this Court.

Let reply to the above application be called from IO
concerned on 24.05.2021.

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021



FIR No.27349/2020
PS: Nangloi
State vs. Akbar

22.05.2021

Present: None for the State.

This is an application for grant of interim bail to above accused
Akbar filed via email on the designated email id of this Court.

Let reply to the above application be called from IO
concerned on 24.05.2021.

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021




FIR No.133/2021
PS: Nangloi
State vs. Rahul

22.05.2021

Present: None for the State.

This is an application for grant of interim bail to above accused

Rahul filed via email on the designated email id of this Court.

Let reply to the above application be called from 10
concerned on 24.05.2021.

(Aakanksha) ,
Duty MM-I/West/Delhi/22.05.2021

e p———



FIR No.389/2020
PS: Nangloi
State vs. Avinash @ Sachin

22.05.2021

Present: None for the State.

This is an application for grant of interim bail to above accused

Avinash @ Sachin filed via email on the designated email id of this Court.

Let reply to the above application be called from 10

|

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021

concerned on 24.05.2021.

e

[
e ———



FIR No.1000/20
PS: Khyala
State vs. Golu

u/s 379/411 IPC
22.05.2021

Present: None for the State.
None for applicant.

No reply has been filed by Jail Superintendent.

Let fresh reply be called from the Jail Superintendent
concerned for 23.05.2021.

Be put up before the Ld. Duty MM on 23.05.2021.

L

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021
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| Room o1 & LEGAL SERVICES AUTHORITY

Central guip wip et Floor, CPRO, Gate No.03

-‘L.“'[g,*g‘:m;__v_wlhar -~ 110064 Ph, 011-28520279
SIIIDCIEIN 0TS Date L&/ /2021

The Secretary

. ) - i -+ 7@(,"
Delhi Legal Services Authority, S Ho / 1o o Ry

N\l 2% Dighicd . for DA"‘VS" 2-) ¥

New Delhi

Court,

Madam,

| am  directed to forward herewith original set of the Jail

ution/ Application for BAIL/INTERIM BAIL/PERSONAL

DOND/PRODUCTION WARRANT/SURETY ﬁbND JLEGAL AID/

CERTIFIED COPIES/VIDEQ CONFERENCING/STATUS OF CASE of
e Conviet S hem o hul ._Slo Tehag med

» J T
lndged jn Jail No. __A _ Tihar, New Delhi in his case FIR/SC
‘w_liljﬁstag__ws. Ll Tec _ps._Nihal

vhaon for further necessary action at your end please,

| am also directed to further request you to kindly intimate this office FoL i

name of the advocated appointed in the matter along with the filing DU Vol

inber of the aforesaid case please & [urther status on E-mail i.e.

usection@gmail.com at the earliest.

e 4

|18

..

-\l Yours Faithfully,

)/l} J ?;2 ) '

" 'Superinterident
Jail Sectlon, DSLSA

o




.03,

c
el No. Bisagy ontral Jai, gy

~ 110064 Ph,: 014.20620279

Lifve ik A
e N7 ram AT T

To
_— sko/]‘ ) fgr-a/hr'/'
Disiy Le
LERA Servicay Ay : f /
N ! nrity i ¥ el
VEST Distrigy, TIS HAZARI Court 7 /
New oy ‘jé’
Orm
Subjeet. 1]
orwarding of fail Petition / Application for filing before cancern ] IE/S o

Sir/Madam,

356/3 ?';1': directed to forward herewith original set of the Jail Petition / Application ufs
T3 IPC for INTERIM BAIL AS PER THE GUIDELINES OF HPC of UTP / Convict ANKIT
GOGNA 5/0 RAVINDER GOGNA lodged in Jail No. 04, Tihar, New Delhi in his case FI%
NUL; 885/2020; U/s 356/379 IPC; P.5. NIHAL VIHAR for further necessary action at your
end please,

I.am also directed to further request you to kindly intimate this office the name
of the advecate appointed in the matter along with the filing number of the aforesaid

case please and further status on e-mail i.e. jailsection@gmail.com at the earliest.

Yours faithfully,

(ah o
21)92] - /. S

DM 17 . SUPERINTENDENT
W ) }./ Jail Section, DSLSA

R
W&a 3

Encl: A(s,above
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21.05.2021

FIR No.181/20
PS Nihal Vihar

I am working as Duty MM today.
An application has been received through e-mail address of the Court.

Ld. APP for the State through VC.
None for applicant.

Put up before the Ld. Concerned Duty MM on 22.05.2021.

3 Digially signed
Ta nia by Tania Singh

. Date: 2021.05 2
Smgh nca:lfnsw;‘su'

(Tania Singh)
1* Duty MM,
West, THC,Delhi/21.05.202% v




FIR No.885/2020
PS: Nihal Vihar
State vs. Ankit Gogna @ Hunny

u/s 379/356 1PC
22.05.2021

Present: None for the State.

Ms. Tanuja Sharma, Ld.counsel for applicant/accused Ankit
Gogna @ Hunny S/o Ravinder Gogna R/o RZ-U74, Nihal Vihar,

Delb&.C')vW/‘ W ve)

This is an application for release of above accused on interim
bail as per HPC guidelines.

Ld. counsel for accused stated that the above accused is in
custody since 19.09.2020 and he falls within the guidelines of HPC and that
he be released on interim bail.

Reply to the above application has been filed by IO SI Satyapal
Singh to the effect that accused has been involved in many other criminal
cases, TIP proceedings were successful.

Heard. Perused.

As per report of the 10 accused has been previously 'mvblved in
more than 33 similar other cases. Having a look at the previous
:nvolvement of the present accused, this Court is not inclined to grant

interim bail. The case is also not covered within the HPC guidelines dated

04.05.2021 and 11.05.2021. Thus, the application is dismissed.

Copy of this order be sent to Jail Superintendent concerned.

Copy of this order be sent to Ld. Advocate through email.

ﬁe%\ﬁ
(Aakanksha)

‘Duty MM-I/West/Delhi/22.05.2021

e



21.05.2021

Present:

FIR No.264/21
PS Nangloi

I am working as Duty MM today.

Ld. APP for the State through VC.
None for applicant.

Put up before the Ld. Concerned Duty MM on 22.05.2021.

_s {’/
(Tania Singh)
1%t Duty MM,

West, THC,Delhi/21.05.2021v




"
FIR No.194/2021
PS: Nangloi
22.05.2021 u/s 379/411 IPC

Present: None for the State.

Mr. Ayub Khan, Ld. counsel for the applicant alongwith applicant
Pooja Gupta D/o Krishan Gupta.

No objection to the release of the mobile phone Vivo (IMEI
No0.862222047306292 & 862222047306284) is tendered on behalf of the
I0/HCNitya Dev with a request to bound the applicant to produce the mobile in
the Court at the time of trial if required.

Application perused. Submissions heard.

Ld. counsel for applicant submits that inadvertently FIR number was
wrongly mentioned in the application as 143/21 and that the correct FIR number
is 194/21 as stated by IO in his reply.

Instead of releasing the above mentioned mobile phone on superdari,
this Court is of the considered view that the mobile phone has to be released as
per the directions of Hon'ble Supreme Court in case titled as Sunder Bhai
Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the

Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in case
titled as Manjeet Singh vs. State, (2014) 214 DLT 646 wherein it has been held
that :-
“59. The valuable articles seized by the police may be released to the person,
who, in the opinion of the Court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after

preparing detailed panchnama of such articles; taking photographs of such

articles and a security bond.

_ \Q\ A‘ Contd...2/-
e
AN ave,




FIR No.194/2021
PS: Nangloi
2 uls 379/411 IPC

60. The photographs of such articles should be attested or countersigned

by the complainant, accused as well as by the person to whom the custody is

handed over. Wherever necessary, the Court may get the jewellery articles valued
from a government approved valuer.

61. The actual production of the valuable articles during the trial should

not be insisted upon and the photographs along with the panchnama should

suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid down by
the higher courts, article in question i.e. mobile phone Vive (IMEIL
No.862222047306292 & 862222047306284) be released to the applicant/owner
on verification of the particulars regarding ownership and after preparing
panchnama and on furnishing an indemnity bond as per the value of the mobile
phone. It is further directed that the article i.e. mobile phone Vivo (IMEIL
No0.862222047306292 & 862222047306284) shall be photographed from all the
angles. The Panchnama and Indemnity Bond along with photographs be filed with
final report. Further, applicant is directed not to dispose of or part with the
possession of the above mobile phone till the trial continuesand is also directed to
produce the same before the trial court as and when a direction to that effect is
passed.

The application is disposed of accordingly.
Copy of the order be given dasti as prayed.
e
(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021



21.05.2021

Present:

I am working as puty MM today-
1
|

Ld. APP for the State through VC-
i LAC for the accused through vC.

Sh. Alok Khotart, Ld.
for 22.05.2021.

ed to file reply

ned Duty MM for 22.05.2021.

[O/SHO concern
Put up before the Ld. Concer

Digitally signed

Ta n la by Tania singh

Date: 2021 0521

Sing h  1saz3s+0s30

(Tania Singh)

1% Duty MM,
West, THC,De]hi/Zl.OS.Z(}Zl(v)
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FIR No:;?z'(m

P.S Rajouri Garden

18.05.202]

b I AYTEY .

Present: Ld. APP for the State.
None.

Reply filed on behall of 10 concerned. Same is taken on record.

Put up for consideration on 20.05.2021.

(MEET
D/MM (Iviahila Court)-01,West,
THC/Delhi/18.05.2021

TIRTGIN ﬂ%@ =i i
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INTHE COURTOF LD. D
, DUTY MM,
TIS MAZARI COURTS, :)%ll?;’l?'cr WED:

to et me’l

State Vs, Tmron @ Thakiis t .' }o\S[ﬂ
$/0 Shri Shamshad

V-// g:, M:I’?gn Saral Miyan Khawja bp K.

¢ wh, P.S. Defhi Gate.

ﬂ‘.' e .4':;/) %/TXQ Aligarh, Uttas Pradesh mmID
5 N’) ':-'T/FIR No.45/2021

" / ~d U/s 380/487/34 IPC
/’ .,470 4 VRl W P.5.: Moya Puri
o’ e 7|-0 Accused in Anres(:25.03.2021

\
w’”{fp‘ 1* APPLIC %\ﬂfl
j?trv' | ¥ OF ABOVE NAMFE. S o ;—0}.‘,

W*‘\-ﬂ b

'l'\f I.  That the applicant/accused has been arresied by the police of
’ Mahender Park, Delhi and thereafter, on the disclosure S/’l “

M satement  of co-accused i the present  case, the QMN\TLIUO'E’Q/Q%*
__ad /ﬂf/ o4 ) applicant/accuscd has been asresied by the police of P.S. Maya b{)}’

Puri. Delhi. %2

That (he applicant/accused is a young boy and he is not 8

!0

previous convict,

3. That nothing has been recovered from Ihe possession of the
" applicani/accused in the present Casc. if any, same is planied

by the concerned police-

4. Thatthe investigation of 1ho present case has almost completed
and npplicanlmccuscd is no more require for any purpose of




21.05.2021

Present:

IR N0o.95/21

'S Paschim Vihar East

wls 379/411 1PC

State v. Rahul @ Narender S/o Ramesh @ Govind Singh

1 am working as Duty MM today.
Ld. APP for the State through VC.
Sh. Alok Khotari. Ld. LAC for the accused through VC.

10/SHO concerned to file reply for 22.05.2021.
Put up before the Ld. Concerned Duty MM for 22.05.2021.

(Tania bmgh)
13" Duty MM,
West, THC,Delhi/21.05.2021v
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21.05.2021

Present:

FIR No.264/21
PS Nangloi

I am working as Duty MM today.

Ld. APP for the State through VC.
None for applicant.

Put up before the Ld. Concerned Duty MM on 22.05.2021.

ST =
(Tania Singh)
1% Duty MM,
West, THC,Delhi/21.05.2021(v)
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Central + First Floor, CPRO, Gate No. 03,
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cet of the Jail Petition
ELINES OF HPC of

ar, New pelhi
cther 0

' ‘i am directed to forward herewith original
e for INTERIM BAIL AS PER THE GUID
o RAJENDER PRASAD lodged in Jail No. 0% Tih
23625/2020, U/s 379/411 IPC; p.5. PASCHIM VIHAR EAST for fu

yur end please.

st you L0 kindl
th the filing nu
mail.com a

| am also directed to further reque
in the matter along Wi

{ the advocate appointed
e. jailsection

rther status on a-mail i.

wﬁﬁ;,w'/

e please and fu

ecessary

>

~ J_f‘*ﬁ/pd;.;

wedh £8ITE f‘/r/},

| Applicatiorn uf%

ffice the name
esaid

yours f aithfully,
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SUPER\NTENDEN"\
Jail Section, DSLSA
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5 Pollce Station, /
6. Date of arrest of applicant.

7. Next D.O.H.in M.M./Trial Court."
8. Name of trial Court.

9. Interim bail availed of if any,
by each applicant. - —

10. Particulars (i.e. Date & Nature)
of orders made earlier in the
aforesaid FIR by Session Court -
& High Court. (whether before or
after filing of Chargesheet on bail application -
U/S 482 Cr.P.C.) Application of each co-
accused. (Please attach true copies of

* all such orders) R
. - -\ !
11. Particulars of other cases
against each applicant and _
thc prcsent status of each case. L
N\
12. Photouoples of Authorities. \
Relied upon. .
13. Pamculean of g/er co-accused
who are yet to be recovered.
14. Any other —r'elevant information.
& /L N
')"(\ ‘\ SIGNAMITE s :
\rw ' _ _ IQBAL KHAN
r’ﬂ" Name:of Advocate .......Er.No,:.D/195:204 ... (Advosate) sseese
/A \ IR " Ch.No.:K-111, Ist Floor,
= Y _EnrolmentNo. ... Tis. Hazacd. Dol 110054 e
oW ] 3 Mobile :- 9540427864
ry"\@ V\ U5 'Chamber No. ceveres B8l JODAITEEBAGINRINGAY o s0eeee
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FIR No.007/21
PS Punjabi Bagh

21.05.2021

I am working as Duty MM today.

An application has been received through e-mail address of the Court.
Present: Ld. APP for the State through VC.

None for applicant.

Put up before the Ld. Concerned Duty MM on 22.05.2021.

Tanio Lo n
Singh < T

(Tania Singh)
1% Duty MM,
West, THC,Delhi/21. 05.2021v)
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21.05.2021

Present:

FIR No.11557/2¢
PS Maya Purj
State v. Rohi@ Golu S/0 Ramesh

Iam w'orking as Duty MM today.

Ld. APP for the State through VC.
Ms. Tanuja Sharma, Ld. C for accused through VC.

IO/SHO concerned to file reply for 22.05.2021.

Put up before the Ld. Concerned Duty MM for 22.05.2021.
Tania rssne

Singh  Teaia -os0

(Tania Singh)
1% Duty MM,
West, THC,Delhi/21.05.2021v
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e-FIR No.0987/2020

PS Paschim Vihar East

State v. Ajay @ Ajju S/o Ram Chander
u/s 379/411 IPC

21.05.2021
I am working as Duty MM today.

Present: Ld. APP for the State through VC.
Sh. Alok Khotari, Ld. LAC for the accused through VC.

I0/SHO concerned to file reply for 22.05.2021.
Put up before the Ld. Concerned Duty MM for 22.05.2021.

1 Dglallysq ned
Tania ot
Date: 2021 05,21

Smgh 181757 40530
(Tania Singh)
1% Duty MM,
West, THC,Delhi/21.05.2021)
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Tis Mazar Coune, Delnl
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FIR No.372/2018
PS: Rajouri Garden
State vs. Om Prakash Tiwari
u/s 408/34 IPC
22.05.2021
Present: None for the State.
Accused Om Prakash Tiwari in person with IO SI Amit Kumar.
Accused produced after two days PC remand.
Mr. Faruq Ahmad, Ld. counsel for accused Om Prakash Tiwari
S/o Vishal Nath Tiwari R/o Plot No.68/23, Gali No.10, Pandit
Gali, Ajit Vihar, Burari, New Delhi.

Accused Om Prakash Tiwari produced after wo days PC remand

in above case.
Ay
- An application seeking 14 days JC remand of the accused has

= been moved by the 10. Heard. Perused.

Simultaneously an application for grant of bail u/s 437 Crf’C has
been filed on behalf of accused, reply to which has also been filed today.

During the course of arguments, Ld. counsel for accused stated
that the ground for custody of accused was 0 obtain a specimen s1gnatures
and to effect recovery, that no recovery could be effected and his specimen
signatures were taken on the same day and therefore, there is no ground for
further custodial interrogation of accused and vehemently pressed his
application to grant bail to “the above accused in view of the prevele_lpt
COVID-19 pandemic and also in view of the fact that the Management has
already settled the present matter with co-accused on 09.10.2018 for a sum

of Rs. 50 000/— .
IO has objected to the release of the accused on the ground that

Aﬂ Contd...2/-



FIR No.372/2018

PS: Rajourl Garden

State vs. Om Prakash Tiwari

2 u/s 408/34 IPC

the charge sheet has already been filed, the present accused was

absconding since 20.06.2018, he was arrested on 19.05.2021, his
anticipatory bail application has already been dismissed by Ld. Sessions
court on 13.04.2021, that no recovery could be effected, his specimen
signatures and handwriting has been obtained, the offence is very serious in
nature, he has deliberately evaded his arrest since long.

Heard. Perused.

Keeping in view the overall facts & circumstances of the case as
well as the fact that accused has no previous criminal record, the fact that
IO has himself submitted that no further inteﬁogation from the accused is
required, but keeping into account the past conduct of the accused in
evading his arrest for nearly three years, bail application is allowed.

Accused Om Prakash Tiwari is admitted to bail on furnishing personal

bond in the sum of Rs.50,000/- with two sureties in the like amount

subject to conditions that :
1. He shall not threaten or influence the witnesses.
2. He shall join the investigation as and when he is called upon by the IO.

3. He shall not tamper with evidence.
4. He shall appear before the court on each and every date of hearing.

5 He shall submit his fresh address as and when he changes his address.
Accordingly, bail application is disposed of.

Copy of the order be given dasti to the IO & Ld. counsel for

the accused, as prayed for.
pray Ae«lmwwu
@ : &)
. akanksha
Cofy Recaivm=? Duty MM-I/West/Delhi/22.05.2021
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FIR No.412/2021
PS: Rajouri Garden
State vs. Gurmeet Kaur @ Pappo

22.05.2021 (At 06:30 pm) u/s 21 NDPS Act

Present: None for the State. W
IO WSI Anil Sharma present througl\gc.
Accused Gurmeet Kaur @ Pappo W/o Bhala Ram R/o H.
No.383, T. C. Camp, Raghubir Nagar, Delhi, present through
VC from CJ-16, Mandoli Jail, Delhi.

This is an application seeking 14 days JC remand of accused
Gurmeet Kaur @ Pappo filed via email today itself at 22.05.2021 at

05:03 pm on the designated email id of this Court.

Accused Gurmeet Kaur has been produced through VC from

Mandoli Jail after one day PC remand in FIR No.412/2021 u/s 21 NDPS
Act. '
Order of PC remand produced. PDF of case file perused. Heard.

Accused has alleged to have committed offence u/s 21 NDPS

Act, quantity of seized articles being 10 gms. As per Section 167 (2) CtPC,

MM is authorised to grant remand for maximum 15 days in cases where

MM does not have competency to try.

Grounds for remand are made out as the allegations are serious

in nature and investigation is continued, medical examination of accused

was conducted on 20.05.2021 after arrest wherein no fresh external injury

has been recorded, as per the MLC attached. However, no MLC has been

conducted after PC. In the facts and circumstances of the case, accused

&r) Contd...2/-



FIR No.412/2021
PS: Rajouri Garden
State vs. Gurmeet Kaur @ Pappo

2 u/s 21 NDPS Act

Gurmeet Kaur @ Pappo is remanded to JC till 03.06.2021. Accused be

produced before Ld. Duty MM concerned on 03.06.2021. JC warrants
be prepared.

Jail authorities is directed to get the medical examination of

accused conducted today itself.

Copy of the order be sent to to 10 via email.

Copy of this order be also sent t0 the Jail Superintendent

concerned (Mandoli jail) via email.

B\
"

(Aakanksha)
Duty MM-IIWest/DelhilZZ.OS.zOZl :
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f K 'Qflt_fi:énd‘--B\é_i[\Bond for Attendance before 1 . /.
j o “‘;".gff-lcg-:!ﬂ-chfi;ge of Police Station of Court ]
T ;g;_.‘,_;_..(ﬁgg!i (36, 437, 438 (3) and 441) .
A

MR L
In the court of Shri~ DM}“& i /(: S Flone oa /Va.u
Paolice Station [\_)l k.o_ﬂ U&&o\

~ Next date of hearing

Under Section 27 9/4 1 / 2 Y TPC D gentto Jall On
FLRNo. &% 25/s
262 |21

1. MRoKexn @ fakal Bail Bond Vhamder Bhan.....

4’(/5‘7 AN Qe .

having been arrested or detained without warrant by the Officer Incharge of
...... 'L\QJU‘!/\D*”‘Pollce Station for having been brought before this Honourable
Court charged with the offence of g.?f../..'.‘.‘..’,l.ﬁ:‘..?.f.‘....ﬁ‘.‘ﬂ..S.S‘.‘..:.%ﬂfﬂigﬁ%u%d to give
surety for my attendance before such Officer of Courton condition that | shall attend such

Officer Officer or Court on every day on which any investigation or trial is held with regard to

such charge and in case of my making default here in myself to forfeit to Government the sun

DELHI

| ST -~ o S oo (OO | ‘
Residence...k1.. !"hMUOSM/!SO,J@mpWéﬂ e TN
hereby declare my selfforthe abovesaid Shri..... 1{2‘1‘!% f
H ~
that he shall attend the Officer-in -charge of..... &ai‘ l’;;l U;M* ...... s H .......... : '@Uﬂ\
Police Station or the Court of ST ./8..... WY (V4 ﬂapﬂ!ﬂdhs aRe.! i
evefy'day on which any investigation in the charge is made or an ial on such charge is held

that he shall be and re-appear before such officer or court for the purpose of such
investigation to answer the charge against him (as the case may be) and in the case or his

making default herein | have blind myself to forefeit to Govt. the sum of

SO Y. )Y Emmii ~ )

Gtedthis 2| r Dayof /14? 202 Q’\ﬂﬁ-\

' : Signature.
Witness “
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FIR No.67/21
PS Paschim Vihar East
u/s 419/420/1208 1pC
State v. Tej Singh S/o Ranbir Singh
21.05.2021

I am working as Duty MM today.

Present: Ld. APP for the State through VC.
Sh. Alok Khotari, Ld. LAC for the accused through VC.

10/SHO concerned to file reply for 22.05.2021.
Put up before the Ld. Concerned Duty MM for 22.05.2021.

Tania poon
Singh " s oesn
(Tania Singh)
1% Duty MM,
West, THC,Delhi/21.05.2021v)
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IR No.109/2020
P'S Paschim Vihar East
u/s 379/411 1PC
State v. Raju S/o Bhagwan Dass
21.05.2021 i

I am working as Duty MM today.

Present: Ld. APP for the State through VC.
Sh. Alok Khotari, L.d. LAC for the accused through VC.

10/SHO concerned to file reply for 22.05.2021.
Put up before the Ld. Coneerned Duty MM for 22.05.2021.

et e

oy
Tania Singh Zl s comue
o

(Tania Singh)
1% Duty MM,
West, THC,Delhi/21.05.2021
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FIR No.16/21
PS Maya Puri
State v. Diwas Rimal S/o Chandan Rimal
21.05.2021
I am working as Duty MM today.

Present: Ld. APP for the State through VC.
Ms. Tanuja Sharma, Ld. C for accu sed through VC.

IO/SHO concerned to file reply for 22.05.2021.
Put up before the Ld. Concerned Duty MM for 22.05.2021.

Tania ol
. Date: 2021.05.21
Si ngh 13:5193:5! :asf'isa'
(Tania Singh)
1% Duty MM,

West, THC,Delhi/21.05.2021)
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IN THE HON’BLE COURT OF  DUTY MM
WEST, TIS HAZARI COURTS, NEW DELHI

IN RE:
S‘@ \ Versus VINOD @ TOPI
\R
?0\5@7\ o\,\%’\\g P.S. - MUNDAKA
X — U/S - 379/411 TPC
o>~ (%\d\\gﬂ?i;@z E-F.LR. NO. 0044/2021
N\ J/C Since - 12/03/2021
CAPPLICATION _FOR_CALLING STATUS REPORZ REGARDING
/ﬁ\ﬂ(NONRELEASE OF _ACCUSED _FROM CENTRAL _JAIL

e)/-: \SHPERINTENDENT, TIHAR ON BEHALF OF ACCUSED NAMELY (
& 7\\#VINOD @ TOPLS/O SHRI OMPRAKASH)
A Most respectfully submitted:-

%‘A ~ 1. That accused has been granted bail by this Hon’ble Court vide
. <rdgedated 12/05/2021.

;.wmm;w?mhﬁf'lﬁail bond of accused has been accepted on 19/05/2021 and

Room WNo. o :«"“"dés’pite the acceptance of bail bond accused has not been released

Cow  on bail.
92}/“ PRAYER

Therefore, it is most humbly prayed that the status report of the above
said case may kindly called from Central Jail superintendent, Tihar
regarding non-release of accused.

DELHI

Applicant/Accused
Through B A v D v Q
Pranay Abhishek;7xdvocat e~
Ch. 362;Western-Win
Tis Hazari Courts, Delhi
P, Mobile No.- 7011981342

E-mail—pranayabhi@gmail.com ‘
o

AWy L«CPWQ
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FIR No. 332/18 s

P.S Hari Nagar |

18.05.2021

Present: Ld. APP for the State.
None.

Put up before concerned Duty MM on 20.

EETU NAGAR)
(Mahila Courty-01,West,
elhi/18.05.2021
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FIR No.177/21
PS Hari Nagar
State v. Shahnawaz @ Maanu

21.05.2021
I am working as Duty MM today.
Present: Ld. APP for the State through VC.

None for applicant.

Put up before the Ld. Concerned Duty MM on 22.05.2621.

Tania f
Singh = :
(Tania Singh)
1% Duty MM,
West, THC,Delhi/21.05.2021v)
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' : | S DELHL.
IN THE COURT HONBLE COURT OF LD. DUTY M.M, TIS HAZARI COURT

CASE FIR NO: 212/21 DT: 04.05.21 U/S:4201PC P.S: HARI NAGAR

Subject : Application for interrogation and formal arrest.

Respected Sir,

It is submitted that the above said FIR was registered in P:S Hari
Nagar after receiving a written complaint regarding the online cheating on
30.04.2021. The complainant alleged that his cousin brother was sick and doctor %
récommended to arrange one REMDESVIR which was not available in market.
The complainant alleged that on 30.04.2021 he got in touch with the accused ]
who promised the complainant that he supplies REMDESVIR injection and told
the complianant that it will cost Rs 15000/-., Thereafter the accused lured the
complainant to transfer RS 10000/~ before the delivery and Rs 5000/- after the
delivery. The complainant transferred Rs 10000/- to the alleged mobile No:
5059756782. :

An information was received from P.S Shahabad Dairy Delhi that an
accused Ashwingwo Ashelly Azenmbuh D/o Ashelly R/o H.No: D 390 Devali Ext.
Delhi was arrested Vide FIR No: 211/21 dated 06.05.21 U/S : 420/34 IPC P.S:
Shahabad Dairy. In the discloser statement the above said accused stated about _ I
his involvement in the present Case. ' ! 1

o3

I ———

Therefore it is requested to give permission to interrogate and arrest of ‘
the accused Ashwingwo Ashelly Azenmbuh D/o Ashelly R/o H.No: D 390 Devali
Ext. Delhi.

Submitted Please /\)

\c\\“s\w (4

_ pwm\rf)m, PSI Mandeep Kumar

WM P.S : Hari Nagar
20/5777
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FIR No. 033366/2020

P.S Hari Nagar

19.05.2021

An application moved on behalf of the applicant for release of vehicle no. UP45W7023
and RC on superdari.

Present: Ld. APP for the State.

Sh. Manmohan, counsel for applicant, through video conferencing.

Report from concerned 10 filed. Same is perused.

Heard. Material peruéed.

Ld. Counsel for applicant submits that they had received the information
from PS Janakpuri that the vehicle is in their possession and to get the same from PS
concerned whereas in the report pertaining to PS Hari Nagar it has been mentioned that
the vehicle could not be recovered and there is no information from anywhere.

Accordingly, SHO PS Hari Nagar is directed to yen’fy the report annexed
with the present application regarding the information sent to the applicant by PS
Janakpuri, for 22.05.2021. (

Copy of this order be sent to Ld. Counsel for applicant through

email/whatsapp.

D/MM (MahilaCourt)-01,West,
THC/Delhi/19.05.2021

347/57»7.

ol e
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FIR No. 395/2021
P.S Rajouri Garden
18.05.2021
Present: Ld. APP for the State.
Reply filed on behall of 10 concerned. Same is taken on record,

Put up for consideration on 20.05.2021.

(NEETYNAG,
D/MM (Mahila Court)-01,West,
THC/Delhi/18.05.2021

(A/ }"@7 TETTN SUae i Hikdl Taad-05
M fAahila Court-05

| g wEd s, feel
| Tis Hazari Courts, Delhi 9717 )a,



¢-FIR No0.20778/19
PS Rahonla

21.05.2021
I am working as Duty MM today.

An application has heen received through e-mail addvess of the Court,

Present: 1.d. APP for the State through VC.
None for applicant.

Put up before the Ld. Concerned Duty MM on 22.05.2021.

Tania o
Singh  fanissen
(Tania Singh)
1% Duty MM,
West, THC,DeIhi/Zl.OS.Z()Zl(v)
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e DELM] STATE LEGAL SERVICES AUTHORiT‘\’
Room No 03, First Floor, CPRO, Gate No. 03,

Central Jall, Tlhar- 110084 Ph.; 011-28520279
Ref. No. DSLSAfrJ/Dci

»j? /21/ .7,.37 Date: /.-37577

To .
The Secretary

Distt. Legal Services Authority

WEST District, TIS HAZARI Court
New Delhi

Subject:- Forwarding of Jail Petition / Application for fi iling before concerned court.

Sir/Madam, }f ;
il
l'am directed to forward herewith original set of the Jail Petition / Application u/s 3 §

379/411/34 IPC for INTERIM BAIL AS PER THE GUIDELINES OF HPC of UTP / Convict
AMAN KHAN S5/0 BABU KHAN lodged in Jail No. 04, Tihar, New Dethi in his case FIR No.
28357/2020; U/s 379/411/34 IPC; P.5. NANGLOI for further necessary action at YOUF .
end please.

I am also directed to further request you to kindly intimate this office the name
of the advocate appointed in the matter along with the filing number of the aforesaid
case please and further status on e-mail i.e. jailsection@gmail.com at the earliest.

Yours faithfully,




FIR No0.998/20
PS Nangloi
State v. Ashish

21.05.2021

1 am working as Duty MM today.

An application has heen received through e-mail address of the Courl.
Present: Ld. APP for the State through VC.

None for applicant.

Put up before the Ld. Concerned Duty MM on 22.05.2021.

Tania 70T
Singh TN

(Tania Singh)
1% Duty MM,
West, THC, Delh1/21 05.2021m
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iN THE HON’BLE COURT OF MS. NEHA PA.IWAL, AS), POCSO
COURT, TIS HAZARI COURT DELHI

Case FiR NG.364/21 dated 20/04/2021 u/s 323/365/354(B)/34 IPC & 8 POCSO
Act Police Station Khyala Delhi

In the matter of :-

St /Vs - Ferman S/o ‘Yamin R/o H.No.R-12, Market No.2 Raghubir Nagar Delhi

D.O.Arrest :-20/04/2021

Subject:- Réquest for ...14. days Judicial Custody Remand
Hon'ble Sir,

It is submitted that the above accused persons have been arrested in the
above noted case. It is therefore requested that the above accused persons may
kindly be remanded for ...... 14...... days Judicial Custody in order to:-

(a) Prevent the accused persons from committing any further offence ; or
(b) Coriduct proper investigation of the offence ; or
* {c) To prevent the accused persons from causing the evidence of the offence to
: disappear or tempering with such evidence in the manner ; or
(d) To prevent the accused persons from making any mducement threat or promise

to any person acquaint with the facts of the case so as to dissuade him from
disclosing such facts to the Court or to the police office ; or

(e) Ensure the presence of accused persons before the Cou'rt

Submitted please

APPLICANT
2 ) 1)z , S
{ubu( v / ( W/ASI Sudesh Kumari)
P.S. Khyala Delhi
V ’“Q;/v L ‘Dated 20.05.2021
9/67 )= | |
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IN THE COURT OF MS. SONAM GUPTA, LD. (DUTY) M.M.,,

o ; SLHI
WEST DISTRICT TI1S HAZARI] NEW DEL /
STRI ' LH0 .7075'55602%

IN THE MATTER OF: s %Y
STATE VERSUS DEEPAK @ HANNY v\-/
FIR NO.31761/2019
P.S. KHAYALA /)
U/S: 379/411 [PC s
NODH;03.06.2021 / 8/ /31

APPLICATION ON BEHALF OF APPLICANT/ACCUSED NAMELY DEEPAK
@ HUNNY FOR DIRECTION TO THE SUPERINTENDENT JAIL NO.3
TIIAR JAILTO FILE THE STATUS REPORT

MOST RESPECTFULLY SHOWETH:

1. That the above noted case is pending before the Hon'ble court of Sh.
Abhinav Pandey, Ld. M.M., Tis Hazari Court, New Delhi and same is fixed

for 03.06.2021.
That vide order dated 01.05.2021, this Hon’ble court passed the order to

t2

release the applicant/accused on his personal bond, but till date the
applicant/accused has not been release, the counsel of the applicant/accused
various time to contact the jail superintendent of Tihar Jail No.3 but the
officer linger on the matter. Bea) ovder and pery o*ﬂqﬂ bond ordey
PRAYER AMppee ]  hGrwity,

It is, therefore, most respectfully prayed to this is Hon’ble court to direct
the Jail Superintendent of Jail No.3 Tihar Jail to file the status report as well as release
the accused as soon as possible, in the interest of justice.

NEW DELHI
DATED: 17.05.2021 APPLICANT/ACCUSED

INJC
THROUGH:
JITENDER' TANWAR

ADVOCATE
MOB NO. 9013032020

EMAIL:TANWARJITENDERADV3 1@GMAIL.COM U/L

2| ﬂ({f/\/"y
,./’rr\lf/L1 2
Wa N/ﬂjf R/

7 ?/‘// 2 .
e
)
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/IR No. 000187/2021
“p.S Khyala
18.05.2021

Present:  Ld. APP for the State. |
None.

Let reply be called from IO concerned, for 20.05.2021.

1/18.05.2021

TIG ARG




FIR No.91/2021
PS: Nanglo!
State vs. Pushpraj

22.05.2021

Present: None for the State.

This is an application for grant of interim bail to above accused
Pushpraj filed via email on the designated email id of this Court.

Let reply to the above application be called from 10

|

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021

concerned on 24.05.2021.



RIS AT v e

FIR No.373/2021
PS: Paschim Vihar West

State vs. Harminder Singh @ Sonu
u/s 3/7 EC Act,

ws3EDAct &

u/s 420/188 IPC
22.05.2021

Present: None for the State.

This is an application u/s 437 CrPC for grant of regular bail
to above accused, filed via email dated 22.05.2021 on the designated
email id of this Court.

Let reply be called from the IO concerned for 24.05.2021.

Let a copy of this order be sent to Ld. Counsel for the accused

|

_ (Aakanksha)
Duty MM-I/West/Delhi/22.05.2021

via email.



FIR No.130/2020
PS: Anand Parbat
State vs. Arvind Yadav

22.05.2021

Present: None for the State.

This is an application for grant of interim bail to above accused

Rohit filed via emailon the designated email id of this Court.

Let reply to the above application be called from 10

}

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021

concerned on 24.05.2021.



FIR No.68/2021

PS: Anand Parbat

State vs. Budha Tamang
u/s 379/356/411/34 1PC

22.05.2021

Present: None for the State.

This is an application for grant of regular bail of 90 days to
applicant/accused Budha Tamang S/o Jash Tamang filed via email dated
today itself on the designated email id of this Court.

Let reply be called from the 10 concerned for 24.05.2021.

-

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021



FIR No.122/2020
PS: Anand Parbat
State vs. Sajan @ Pohit

22.05.2021

Present: None for the State.

This is an application for grant of interim bail to above accused
Rohit filed via emailon the designated email id of this Court.

Let reply to the above application be called from 10

concerned on 24.05.2021.

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021
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FIR No.209/19
PS: Rajouri Garden
State vs. Pankaj @ Nonu

22.05.2021

Present: None for the State.

Mr. S. P. Sharma, Ld. counsel for applicant/accused Pankaj @
Nonu S/o Ravi (present through VC).

This is an application for sending Robkar that the accused is on
bail in FIR N0.209/19 u/s 379/411 IPC and for cancellation of NBWs.
However, no bail order has been filed and as per the reply of 10, accused 18
on bail in FIR No.209/19 u/s 25/54/59 Arms Act.

Hence, it appears that there is discrepancy in the mentioning of
the offence for which the robkar is required to be issued. Let bail order be
filed before the court in order to send the robkar.

Be put up on 24.05.2021.

Let copy of this order be sent via email to Ld. counsel for

!

" (Aakanksha)
Duty MM-1/West/Delhi/22.05.2021

applicant/accused.



IN THE COURT OF DUTY METROPOLITAN
MAGISTRATE, WEST DELHI.

IN RE: :
STATE VERSUS SANDEEP @POTA
S/0 SH. KULDEEP
R/0-26/2, GALI NO-10, ANAND PARBAT

v / i
.,/[ vt os } v P.S. ANAND PARBAT
‘)/‘1 ) FIR NO -65/21
W?M © U/S-33 DELHI EXEC. ACT.
D M/— ' po ~ Sent to jail-29/03/2021
> 0

N4
9 ),o\ }ngl@ATION FOR BAIL U/S 437 C.r.pc. ON BEHALF OF THE
@2 D I | ACCUSED SANDEEP @POTA
> FE LT ST v
_y <\*§f\:\

PO
AR AN AN
ST A .g§?r e
P Q@‘S-‘

o

E ré\\ﬁ r\»{@{:‘:\' W&

‘%\Q&{*\)' Respectfully submitted as under:-
} ,

AV
g i :
e;*' 1. That the accused/applicant has been falsely implicated in the above
W\H"} . JQ noted case by the concerned Police officers.
Y N ’:Jy \'7}
3,2
o

£
W

v o),

N

&
. ?‘\9: %‘ . . . : .
& x 4..That there is no any person to look after the family members
. / <!

. That nothing was recovered from applicant/accused, and
alleged recovery was false and fabricated.

Ly
3. That the accused /applicant in judicial custody on 29/03/2021.

o ““including wife , old age father and mother and four children
W“’"V/ except the accused/applicant.

QAN ”
. : “/"Aé.\w’}hat the accused is only bread earner of his family and has no
concern with alleged case.

Page 1/2
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Flyfo. 661/2020

P.S Nihal Vihar

18.05.2021

Present: Ld. APP for the State.
None.

Let reply be called from IO concerned, for 21.05.2021.

(NEETU NAGAR)

ﬁ, R
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FIR & 718112020

P.S Nihal Vihar

18.05.2021

Present: Ld. APP for (he State.
None.

Let veply be called from IO concerned, for 21.05.2021.

D/MM (Mahila Court)-01,West,
THC/Delhi/18.05.2021

TR TR e FRE-09
Y G v B -
) L takila Lourl—(]i

3 4] T, e

! T, Tt
i Mazuri Gogns, Delid
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FIR No. 67/2021
P.S Nihal Vihar
19.05.2021

Present; Ld. APP for the State.

None.

Let reply be called from 1O concerned, for 20,
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Fll;l% 636/19

P.S Nihal Vihgy

18.05.2021

Present: Ld. APP for the State,

None,

Let reply be called from IO concerned, for24.05.2021.

THC/Delhi/18.05.2021
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I 8STA

Roon N:TE LEGAL SERVICES AUTHORITY
. 03, First Floor, GPRO, Gate No. 53, '

Cont
ReT. No, DS h,)::"{*‘f““- Tihar - 110004 Ph.; 01120620279
" U 2 ”( i )‘;f e 24 I);lﬂA ‘ ym.— il it
\ VALY 24

s

" .(‘Ho/]d—/; yoloro -
rapr

The Secretary
b
“::;Q Logal Services Authority
T District, 115
strict, TIS HAZARI C
Now Delhi e

Subject:- ;
joct-- Forwarding of Jail Petition / Applica

SirfMadam,

riginal set of the Jail petition / Application ufs
THE GUIDEL!NES oF HPC of
No. 04, Tinar, New
?.5. MIHAL %

. | am direcied to forward herewith 0
Delhi in his case }-UL SHARMA S/0 HARISH CHAND lodged in Jail

. ase FIR No. 636/2019; U/s 307/36 PC & 25/56 ARMS ACT;
VIHAR for further necessary action at your end please.

5
this office the name ‘
per of the aforesaid
eartiest.

u to kindly intimate

{ am also directed to further request yo
filing num

of the advocate appointed in the matter along with the

tatus on e-mail i.e. iailsection@gmail.com at the

case please and furthers
Yours faithfully,

,,\ij,m &
SUP’ER\NTEN'DENT

2" 1)
751“‘/) / Jail Section, DSLSA

-
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IN THE COURT OF DUTY M.M. TIS HAZARI COURTS, DELHI"

W

| IN THE MATTER OFj -
s ‘
STATE vs Deepanshu @ Aman
/ : s/O SH. Bitl'l;oog}
' \ FIR No. 58|20 _ .
Ay (r\b “’“Y\‘A Lo u/s 28l Bﬂg]u"lgu o
\W . . . P..S.(R:‘J'ourr @q el
@\‘}/\ Date of arres!t: 04.04.2021
(V"\\ 4
v,\

INTERIM BAIL FOR A PERIOD OF 90 DAYS ON BEHALF OF
A A;/ g&g@:ﬁ%lCANT / BACCUSED

N

/ “__‘_Q'é 3
% h«\'\‘:_\ :;Méa:rﬁ\RESPECTFULLY SUBMITTED AS UNDER:
. “_,\:

gl G \\i Qe'\‘f.\'\ 5 .
iw%;w;gictgf That the applicant/accused 1 - falsely
.3WN implicated‘jj1 the present false case by phe
police of ficials of P.S. . Despite he

facts the applicant/accused has no corncern with
this alleged offence.’

2. That ﬁhe_ applicant/accused is in Jjudicial
custodj it this false case since 04.04.2021 and

all thé investigation has pbeen completed and

grial is pending before this Hon'ble Court.

wl

“.That the applicant/accused is
custody more than one month in this case and as
per ' High Power Committee directions, 1if the

) . applicant/accused 18 in Judicial custody to
. decongestion from the. Jail premises due TO

Covid-1% Pandemic in this case the saild
' . applicant/accused 1S liable to be released on
interim bail for a period of 90 days '

personal Bond. If, the applicant/accused 1s not
involved any other case. i

in djudicial

R

APPLICATION UNDER SECTION 437 crpC| FOR: GRANT OF .

on his



IN THE COURT OF DUTY M.M. TIS HAZART COURTS, DELHI

~ ‘ IN THE MATTER OF: -

STATE Vs Deepanshu @ Aman
S s/0 SH. BittoTﬁ )
S N FIR No. 01163]#°
; v . -
"y Q;@ (! ' u/s  amalun|3u -
ARN ¢} _ P.S. khyaﬂﬂ
)A\% GN“ Date of”“arrest: 04.04.2021
@r\ o W '
pe APPLICATION UNDER SECTION 437 CRPC FOR GRANT OF
" INTERIM BAIL FOR A PERIOD OF 90 DAYS ON BEHALF OF
ok THE _ABPLICANT/ ACCUSED

-
U

D8P
x@@ﬁgﬁESPECTFULLY SUBMITTED AS UNDER:

W o }JJ\ o RN
f i o N &

\Q\U' ' Cj\“\\

hwﬂﬁiit‘ o\
ﬁfﬁ:g%&&;&wﬂﬁ‘That the applicant/accused is falsely
Ve &+ W\. implicated in the present false case by the
ﬁdﬁx police officials of P.S. . Despite the

facts the applicant/accused has no concern with
this alleged offence.’

2. That the applicant/accused 1is 1n judicial
custody in this false case since 04.04.2021 and
all the investigation has been completed and

trial is pending before this Hon’ble Court.

3. ' That the applicant/accused is in Jjudicial
custody more than one month in this case and as
per  High Power Committee directions, 1if the

- applicant/accused is in Jjudicial custody to
decongestion from the Jail premises due to
Covid-19 Pandemic in this case the said

. applicant/accused is liable to be released on
interim bail for a period of 90 days on his

personal Bond. If, the applicant/accused is not
involved any other case.

SRS ]



IN THE COURT OF DUTY M.M, TIS HAZARI COURTS, DELHI

IN THE MATTER OF:-

STATE Vs Deepanshu @ Aman
S/O SH. Bittoo
W FIR No. 0]/ 63]202] a,/q’,

¢ . &0 LI\ _ u/s 27alun|au i

CASAR | P.S. kh -

>& @R“ Date of“arrest: 04.04.2021
PR :
3 APPLICATION UNDER SECTION 437 CRPC FOR GRANT OF
A INTERIM BAIL FOR A PERIOD OF 90 DAYS ON BEHALF OF
S THE _ARPLICANT/ ACCUSED
SR ﬂw\fl A /\’%B

AT op
. MOST RESPECTFULLY SUBMITTED AS UNDER:

ﬁ: iy e Ty \
ﬁ@ﬁiéﬁm“ﬂﬂ° oe"
gh e

ﬁ@ggﬁgéﬁﬁ‘That the applicant/accused is falsely

n"f.\ " Y .

et W\ implicated in the present false case by the
6\ police officials of P.S. . Despite the

facts the applicant/accused has no concern with
this alleged offence.’

2. That the applicant/accused is in Jjudicial
custody in this false case since 04.04.2021 and
all the investigation has been completed and

trial is pending before this Hon’'ble Court,

1 _ 3. 'That the applicant/accused is inp judicial
: custody more than one month in this case and as
per High Power Committee directions, if the
© applicant/accused is in 'judicial custody to
decongestion from the Jail Premises due to

Covid-19 Pandemic in this case the
- applicant/accused is liable to be release
interim bail for a period of 90
personal Bond. Tf, the applicant

involved any other case.

said
d on
days on his
/accused is not



IN - ; .
k N THE COURT OF DUTY M.M. TIS HAZARI COURTS, DELHI"

‘ ) IN THE MATTER OF - | |

STATE Vs Deepanshu @ Aman
$/0 SH. Bittoo

: w*ﬁﬁ(/ EER.NO.;7/209l '
LR - | u/s zs’s)z'Mlmt)Bu L
(EA\N %) ' ; P.5. Ham NO-S,QT
\ﬂ»“\& Date of axxest: 04.04.2021
v * ,
&4 APPLICATION UNDER SECTION 437 CRPC FOR GRANT OF

/;@@EQIM BATL FOR A PERIOD OF 90 DAYS ON BEHALF OF
W THS APPLICANT/ ACCUSED
&

et O
\\‘\“‘.‘ L\. =% {» "(Q?)\' \
BT g ﬁiggg@ﬁ‘REspECTFULLY SUBMITTED AS UNDER:
{- ﬂ:_—,g\‘\ d _ .
CW “A. That the applicant/accused is falsely
implicated 1in the present false case DY the
police of ficials of P.S. __ . Despite .the

facts the applicant/accused has no qoncern with
this alleged of ferice.’ '

2. That the applicant/accuéed is in Jjudicial
custeody in this fa%sé case since 04.04.2021 and
all the investigation has peen completed and

1 . .
‘trial 1is pending before this Hon’ble Court.

3. '.That the applicant/accused, is in jddicial

custody more than one month in this case and as

~ per’ High Power Committee directions, if the

: applicant/accused is in Judicial custody to

decongestion from the Jail premises due to

covid-19 Pandemic in this case the said

. applicant/accused is liable to be released on

interim bail £for a period of 90 days on his

personal Bond. If, the applicant/accused is not
involved any other case.

o
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INTHECOURT
OF D\A\a —
e THC Do) n

IN RE:

Q AT
STATE VERSUS . \A .
ok ™

et s DR e

BIR NO. W 1\49/11

APPLICATION FOR BAIL

#71ST RESPECTFULLY SHOWETH: ;

\ That the applicant/ accused has been arrested by the local

Police and was fa_lselv implicated in the above noted case.

That the apphcant/ accused has nothing to do with the
~ommission of the above offence and he is wholly innocent

_aml the recovery, if any: has been made falsely’ p;atea

upon him by the local Pé)}ice.

That the applicaptj" acqused ig aged aboutr __ Years and is
a person with clean antecedents and no case wha'isoever
ras ever been reglsterﬁd aga.nst him and in case he is
continue rema.nder‘ in J.C. there is every likelihood of his
being spoiled in the company of hardened criminals.

That the applicant/ accused undertakes not to tamper
with the prosecution witnesses and impede trial of the

case, if admitted to bajl

That the apphcant/ accused has fixed p—lace'of- abode and

i

there is no likelihood of his absc¢ ondmg after his release on

bail. |
PRAYER 7
| It is, Lherefore;,"pra.yed that the applicant/ accused
may kindly be released on bail. . ' ‘
: l
S . APPLICANT/ ACCUSED

THRO JGH
DELHI ‘ LS Dbl

DATED 2. <. a)
COUNSEL

. e



IN THE COURT OF T Du M.M., 7 e Dafls

DELHTI

State Versus KG’YQ’V\
g p.s. el Maglar

W /s 292, y1,%
\ 1/“\\/3\‘\m ‘ FIR No. y&;&—_?]ﬁﬂlk}lﬂl\

ON BEHALF OF

y 1PC

APPLICATION FOR BAIL 437 Cr.P. C.
[y ACCUSED/APPLICANT

\\A < ’,l«—f".\(\#\.l o
£ 1 .\_\\\-\H |
AN “"‘QQ\\

: “ I ,“0‘.:)
GG\"“?MQ\ST RESPECTFULLY SHOWETH
r:';\ I ) \-1\‘\/.;?1. e -
e A -:ﬂ\‘-' . Dein

That the applicant/accused has been

AP P .
7(q arrested by the local police and was
falsely Aimplicated in the above noted

case.

2. That the applicant/accused has nothing to

do with the commission of the abovg
offence and he is wholly innocent and the
recovery, if any, has been made falsely

plated upon him by the local police.

3. That the applicant/ac cused is aged about
yvears and is a person with clean
antecedents and no case whatsoever has

ever been registered against him and in
case he is continue remanded in J.C. there
is every likelihood of his being spoiled
in the company of hardened c¢riminals.

4. That the applicant/accused undertakes not
to temper with the prosecution witnesses
and impede trial of the case, if admitted

to bail.
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- W ive LotV gnd ot Migh Comert oA Titad
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ca
To, f;uﬂf'
ehe/T0 7
The Seeretiry, " db al
District Legal Services Autharity,
Waest, Tis Huzari Caurts, /q'
Delhi, D‘J

Subject:- Furwarding Of Jail Pelitivp/An

Before Concern Court,

Siri™Madarmn,

| amn directed w forward herewith original set of the
Jail petition/zpplication for (Covid-19) Interim Bail/Regniar
Bail of TP Rishabh S/ Kaluy Ram lodged in Central 32
No.05. Tihar, New Delhi in the case e-FIR Noz- 20042/2020, U/s
- 379/411 IPC P.S:- Paschim Vihar (Fast) fwm
action al your end pleast.

| am zlso directed w further request you to kindly intimate
thic office the name of the advoczie appointed in the metier zlong
with the filling number of the zforesaid caselapplication please &
further send the status on E-mail i.e. Jailsection@gmail.com 22 the

earliesl.

o
ZNH

Encl:

=,
N e i el - . . -




 ReLINie LEGAL
50m No. 0. pps i SERVICES A’UTHORITY

C First:
merﬁ‘&%ﬁ%}%—%‘—‘ﬂ Txh;:s-t=- '113“,4‘-: :RO' e o
SATTS oo s h. 011-28620279

To, T '66'7 Dato: Lo/ b5 mom
The Secretary Qi/ 0/_[5 7%
Delhi Le .
elhi Legal Services Authority,
o, hﬂ_ ’“N}'\\?\r-L
New Delhi

Subs
Forwarding of Jail Petition/Application for filing belore concern

Court.

Sir/ Madam,
inal set of the Jail

;i { am directed to forward herewith origl

{etition/Application for BAIL/INTERIM AILIPERSONAL

BOND/PRODUCTION WARRANT/SURETY BOND/LEGAL /
NG/STATUS OF CASE of

CDRTIF'IED ﬂl‘ii{\lﬂ)ﬁio CONFERENCI
. ;P,-Comxu m:n___-———-—-———""'sfo E ! 1
New Delhi in his c¢as® FIR/SC

ndged i Jail No 4 Tihar,
P.S.

£4 L!Jlu,.z_a__U/s 2
\J\.\\tu\__ for further necessary actxon at your end please. s
-d to further request you to kindly intimate ¢ this o
ong with the filing

i am also directe
of the advocated appointed in the matter al
sumber of the aforesaid case please & further status on E-mail i.e
(@memail.com at the earliest.

iailsection@g

e NAMOe
Yours Faithfully,

superintendent

M_/cy Jail Section, DSLSA




et 1,:;3';...:.-

; New Dglhi _
: “ub Lo an&r‘dll‘lg ﬁf Ja:}' Petutron/ BPFHCW"” fm fl\’hﬂ bﬂfam Gﬂ"‘:em f/r‘
FUNH- : i ‘\\___.__——//H:A gl afes

: T ._ : ._ N e o |
"?II‘,"MEdam‘ rig e

Ir‘m {'IIlt:CtEd to forwe n:i horewfth “ﬂgfrm cat of Hie Ja;l Petitlcm/ aP,PIi-catlon_,

¥ TR [ 2
“For, BATL/INTERIN BAIL}’PEREONAL 0N!3/‘I’-E—C’—‘—’--Uﬂgl:"‘}i

"'g_aremr\'r/suam BOL!D/ LEGA_ xochaTrﬁ,r_E_p__Q__EMO
CONFEREEINGISTATug oE g SE [PLEADING Gu_!-mjs;_ﬂgllgﬂ

TESTor UTk/canvict _ﬁz&"éﬁﬁ‘ﬁ ~ _@_"gﬂﬂaéx S/e fJQ,__-"’ i -2 n C oy
CEsE F]R!SC Nﬁ ﬁl?l 21 o

ad:u g In Jail No 22 .. Tihar, New Dalhi in Als cas

_ug2] 3y 1ag] sel T ifzﬂrpq__}‘(‘&g ux/fgv}_ﬁ—

e

Ujs

forfurther necr:..sr,ry action &t your ond pieaﬁe

L et
T am 3lsc directed to further reaueSt you 1o kind!y intimate. th:ﬂ ﬂmct’ ulf:_

name of the advocate appointed i the matter alona with the fitling number of the

aforesaid.cass pleass & further skatus on‘:-Mazf 1.8 Jaﬂ:,qctmnut: mall. ;gm 3t trie

ﬁ:ﬁM?‘”O’”’?ﬁ i :.'_i SR
L Yours flthfully,
*®" fﬂ._.__ @ By o e

%’77 | ' S Cupermlendenl

- Jait:Section, DSLSA

-nel : As above.
S
fit=
-




/ , ,N Al STATE LEGAL SERVICES AUTHOR‘ TY |

v/

.S Niha] *
18.05.20)-

b WY
I reseng:

(w7
A3 S
Q/’)J)N SUPERINTENDENT
Jail Section, DSLSA

{) ow/ff’ &é/ﬂ‘%a)

Room No. 03, First Floor, CPRO, Gate No. 03

‘__c_:n'n_trm Jall, Tihar - 140004 Ph,: 01120620279
OSISATL/OC/ (G4 2 1] 6§ ga

v Sy e

" Oate: mﬁf[i‘
8 QW/Z 5 0%
The Secretary

‘ DZ'V o /r//
Distt. Legal Services Authot ity

WEST Oistrict, TIS HAZARL Court

New Delhi

Subject:- Forwarding of Jail Petition / Application for filing bif

SirfMadam,

1 am directed to forward herewith original set of the Jall Petitio
372/411 IPC for INTERIM BAIL AS PER THE GUIDELINES OF HPC of U

FIR No.
@ THANDA $/O SOHAN LAL lodged in Jail No. 04, Tihar, New pelhi in his case

t your end
7826/2021; U/s 379/411 IPC; P.S. NIHAL VIHAR for further necessary action at ¥
please,

n / Application u/s
TP / Convict RITIK

. 0t i ice the name
| am also directed to further request you to kindly intimate this offi

e e aforesaid
of the advocate appointed in the matter along with the filing number of th

it ‘i i e earliest.
case please and further status on e-mail i.e. jailsection mail.com at th

Yaurs faithfully,

!Enclz As above %’MA)}

L, al
A s
\"\5\ *
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/ | ;;‘

;?m 7826/2021 l |

N ] |

.S Nihal Vihar { !
18.05.2021 \:

Present:

Ld. APP for the State.

None.

Let reply be called from IO concerned 1.05.2021.

D/MM (Mahila Court)-01,West,
THC/Delhi/18.05.2021

C pord
p:i;»é/ mﬂ/%z/
f\/f’ﬁ’ /‘ﬁ v

4
£
:
"‘1 &

'f) M
TR TreE e 05
MM Mahila Couﬂ-i‘i
& o saroer, el

Tis Hazariw. tigthi
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DELHI STATE LEGAL SERVICES AUTHORITY

Room No0.03, First Floor. CPRO, Gate No.03,
central Jail, Tihar -110064, Ph. 011-28520279

Rel No. DSLSA/TI/DC/ (30 [21) (%597 Dated: l@)ﬂ%) ;
o, f}/ﬂ/Id 742‘5/96{/#:
T'he Secretary, Sy 2

Distl. Legal Services Authority e
west Distt. DI
New Delhi. /8/5’/’*/

Sub: Forwarding ol Jail Petition/application for filling before concerned Court.
Si/Madam,

[ am dirceted to forward herewith-original set of the Jail Petttlon/appllcatwn U/s

for MWM&@:
N Cis \.I AID/ CERTIFIED COPIES / VIDEO CONFERENCING / STATUS OF CASE
ol urp ( onviet Krishan S/o Barsati Lal lodged in Jail No.7, Tihar, New Delhi in his
case FIR 7 SC No 249/2019 U/s 498A/30413/34 IPC P.S. Paschim vihar for f’m’ther,
necessary action at your end pleasce, . :

| am also directed to further request you to kindly intimate this office the name 01'.""1
the advocate appointed in the matter along with the filling number of the aforesaxd case Pt
please &(urther status on k- Mail i.c. jailsection@gmail.com at the earliest. e :

Yours faithfully, ;

Superi'ntendé‘riff :
Jail Section, DSLSA

22



IN THE HON’BLE COURT OF LD.DUTY METROPOII;:I';“{!;N
MAGISTRATE, (WEST), TIS HAZARI COURTS, D

MISC. APPLICATION NO- oF 2021 Vﬂé\‘.rﬂf”* « ﬁ’i{ﬁ/ /
IN THE MATTER OF: Q"qv X W i
L

STATE Vs. Mornu
p.S: Paschim Vihar (West)

u/s: 379/411 1PC
FIR No.586/2020

APPLICANT/ ACCUSED
|

Pk Wt
P\t
{Wost Respectfully Showeth:

J | WW—} ‘at,applicant/ sccused is in judicial custody in the present I]
] <\\;\';\ SJrrbove mentioned case from almost past one year. i}
; 9. That there are cases pending against the present |
e J// ai:plicant/ accused apart from the present case€ of which the |

9 2 particulars are not known. Hence, the present application.

2 Prayer

%’hﬂ’/ {'is therefore most respectfully prayed that the Hon’ble Court

y kindly be pleased to call the status report from the jail

aPl _,Jf ’ s%perintendent, Tihar that in how many Cases the
/ jﬁp]icant/ accused is running in judicial custody in the light of the

aw‘:b a

-~

0" Justice.

ove mentioned facts and circumstances and in the interest of

INJ/C

’ Opp- 1, Tis




5

U W
VJ‘ on'ble apex court in judicial pronou ement in “State of
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IN THE HON’BLE COURT OF DUTY, MM DELHI
WEST, TIS HAZARI, COURT DELHI
IN RE - |
STATE VS VINOD@ TOP1
2 R
| oM e-F 1R — 001204/2021 A
V S u/s - 379/411 IPC
‘. {o\yv‘y \ N  p.g.-PACHIM VIHAR (west)
\Z A\ & J/C Since- 10/03/2021
@_\ f\&.

/S/cy APPLICATION FOR INTERIM_BAIL 90 DAYS/ REGULAR
BAIL U/S 437 Cr.P.C. ON BEHALF OF
APPLICANT/ACCUSED NAMELY( VINOD@, TOPD)

%ﬁé:&fully Submitted: .

%“i”hat accused has been falsely implicated in this present case.

r\dJ_ ._,_.\.;“Z‘,e@ﬁat nothing has been recovered from the possession of the
%) © alt oy .
e ‘:L 02 R accused. That accused has been arrested on 10.03.2021 in DD No.

427 113 A 2021, P.S- Sultanpuri ,U/S — 41.1 Cr.P.C. Kalandara and

2 has been falsely implicated in six pending cases of e-fir ‘s.

3. That nothing has been recovered from the possession of the
accused, if recovered same has bec 1 allegedly planted.

4. That it is pertinent t0 mention that disclosure of co-accused is not
admissible as there should be some other substantive evidence to
connected the accused in this present case as same fact was
reiterated in APEX COURT JUDGMENT OF HARI CHARAN
KURMI AND JOGIA HAJAM VS STATE OF BIHAR 1964 6
SCR 623, AIR 1184.

5. That accused has not convicted in any criminal cases. '

6. That accused is no more required for the investigation purpose and
no fehitful purpose would be served keeping the accused behind

& bars That it is also pertinent to cite the observations made by

py
At
r OV%M%

I
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21.05.2021

Present:

)

State v. Akash @ Bawla §/0 Maha Singh

I am working as Duty MM today.

Ld. APP for the State through VC.

Ms. Neha Jain, Ld. LAC for accused through VC. |

FIR No.284/20 ’
PS Rajouri Garden
u/s 379/411 IPC |

I0/SHO concerned to file reply for 22.05.2021.
Put up before the Ld. Concerned Duty MM for 22.05.2021.

Tania
Singh

Digitally signec!

18:38:43 +05'30'

|
by Tanla Singh ’ﬂ
Date: 2021.05.21 5.
4 L
|d
44
{

(Tania Singh)
1 Duty MM,

West, THC,Delhi/21.05,2021v)
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21.05.2021

Present:

2/

DD M-13 "

PS Rajouri Garden w

u/s 41.1 (C)

State v. Yusufl S/o Fajloo Rahman

I am working as Duty MM today.

Ld. APP for the State through VC.
Ms. Neha Jain, Ld. LAC for accused through VC.

10/SHO concerned to file reply for 22.05.2021.
Put up before the Ld. Concerned Duty MM for 22.05.2021.

: Digitally signed by
Tania Tania Singh

singh e
(Tania Singh)
15! Duty MM,

West, THC,Delhi/21.05.2021()
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FIR No. 123/19 | ‘
P.S Maya Puri | \ '
19.05.2021 1 1
Present: Ld. APP for the State. ll ?
None. ' \ “E
Let reply be called from IO concerned, for 05.2021. ||

D/MM (Mahila Couit)-01,West, “
THC/Delhi/19.05.2021
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FIR No.489/21
PS Nihal Vihar

21.05.2021
I am working as Duty MM today.

Present: Ld. APP for the State through VC.
None for applicant.

Put up before the Ld. Concerned Duty MM on 22.05.2021.

(Tania Singh}
1* Duty MM,
West, THC,Delhi/21.05.2021
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FIR No0.297/2021
PS: Rajouri Garden
State vs. Kiran & Ors.

u/s 354/195A/389/34 1PC
22.05.2021

Present: None for the State.

Mr. Jaiveer Chaudhary, Ld. Counsel for applicant/accused Sonia
D/o Lal Chand (present through VC).

This is an application u/s 437 CrPC for grant of bail of
accused Sonia.

Ld. Counsel for the applicant/accused has submitted that no
recovery could be effected from accused, that two of the co-accused have
already been granted bail and on the ground of parity bail be also granted to
above accused.

On the other hand, IO SI Asha Singh in her report, has objected
to release of accused on bail on the ground that upon some points
investigation is yet to be conducted, some neighbours of above accused are
yet to be examined, technical evidence with respect to location of all the
accused is yet to be collected and previous involvement of above accused is
yet to be verified.

IO is directed to send previous involvement report of above

accused before the above application is disposed of.

Be put up for reply of 10 on 24.05.2021.

oot
|{™
(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021

NP



FIR No.327/2021
PS: Nihal Vihar
State vs. Success

u/s 14 Foreigners Act
22.05.2021

Present: None for the State.
Mr. Amit Sharma, Ld. counsel for the applicant/accused

Success.
This is an application u/s 437 CrPC for grant of bail of

accused Success.

Ld. Counsel for the applicant/accused has submitted that
accused has been in JC since 15.04.2021, that she is ready to surrender her
original passport to show her bonafide intention and requested for grant of
regular bail since accused is not required for investigation.

IO SI Amit Nara has filed his reply objecting to the release of
above accused on the ground that she has no permanent address in India nor
does she have any friend/relative here and it will be difficult to trace her
later.

Heard. Perused.

It has been held by Hon'ble High Court of Karnatka in 'Babul
Khan vs. State of Karnataka' dated 19.05.2020 that though Section 436-
439 CrPC are equally applicable to illegal migrants (as per Section 2 (1) (b)
Indian Citizenship Act, 1955), but foreigners who have violated the
provisions of Foreigner Act are not supposed to wonder around the country

freely as if they are the citizens of the country even if bail is granted to

Br Contd...2/-



FIR No.327/2021

PS: Nihal Vihar
State vs. Success

u/s 14 Foreigners Act

e
them. Therefore, the Court without hearing the competent authority and the
State and without imposing necessary conditions, no such bail can be
granted to such persons to move freely anywhere in India even for a day
without passport of visa as he is presumed to be illegal migrant. Hon'ble
High court of Karnataka also issued guidelines to Courts dealing with such
persons inter alia that initial stages, Court has to provide opportunity to
State/Competent authority 10 file their objections for disposing bail
applications and should ensure whether they should be kept in jail or
Detention Centre (if inclined to grant bail) and pass order in consultation in
view of powers of competent authorities u/s 3 (2) (a) to (f) of Foreigners
Act.

In view of the above guidelines, let a reply be sought from

Competent authority i.e. State for 24.05.2021.

Let a copy of this order alongwith bail application be sent to

Ld. APP for the State.

Let a copy of this order be sent to Ld. Counsel for the

J\Mﬂw
(Aakankslﬁ?):

Duty MM-I/West/Delhi/22.05.2021

accused via email.



e-FIR No0.349/2020
PS: Khyala
State vs. Mohit

u/s 379/411 1PC
22.05.2021

Present; None for the State.

Mr. Ayub Khan, Ld. counsel for applicant/accused Mohit S/o
Sh. Ashok.

No reply has been filed by 10.
Let fresh reply be called from IO concerned through SHO

5«

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021

concerned without any failure for 24.05.2021.
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I am working as Duty MM today.

An application has been received

Present: Ld. APP for the State through vC.
None for applicant.

through c-mail

Put up before the Ld. Concerned Duty MM on?2

Fania 2o
Snait "

(‘Fapia Singh)
1% Duty MM,

FIR No.341/21
PS Khayala

address of the Court.

West, THC .Delhi/21.85.2021
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FIR No.120/21
PS Khayala

21.05.2021
I am working as Duty MM today.

An application has been received through c-mail address of the Court.

Present: Ld. APP for the State through VC.
: None for applicant.

Put up before the Ld. Concerned Duty MM on 22.05.2021.

(Tania Singh)
1% Duty MM,
West, THC, Delhi/21.05.2021v)
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FIR No.97/21
PS Khayala

21.05.2021

I am working as Duty MM today.

An application has been received through e-mail address of tiie Court.
Present: Ld. APP for the State through VC.

None for applicant.

Put up before the Ld. Concerned Duty MM on 22.05.2021.

Tania \\
u'igh

(Tania Singh)
1* Duty MM,
West, THC,Delhi/21.05.2021v)
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DELHI STATE LEGAL SERVICES AUTHORITY

(Canstituted Hhder ¢ “Legal Serinces Authonnes Act, 1987 an Ad of Parliament}
Under the Adminlstrative Control of High Court of Delhi

03, First Floor, CPRO, Gate No. 03, Central Jail, Tibar-110064,
PH.011.28520279

Nel No DSLEA/TO/DC, g T 720 7 EGUS Date: 11 [o¢/24
12357 2y

Raom No,

Nﬂmq Wiy

To,
The Seeretary, \
District Legal Services Authority, ')' ‘ r /"ﬂ
West, Tis Hazari Courts,
Delhi.
Nubject:- Forwarding Of Jail Petition/Application For Fillin

Before Concern Court,

Sir/Madam,

I am directed to forward herewith original set of the
Jail petition/application for (Covid-19) Interim ﬂaﬂ/ﬂm;m
Bail of UTP Suraj S/o Vinod lodged in Central Jail No.05.
Tihar, New Delhi in the case e-FIR No:- 007780/2021, Uls =
379/411/34 1IPC P.S:- Khyala for further necessary m sﬁ
your end please.

I am also directed to further request you to kindly
1hiq office 1hc name of the advocate appointed mthe -u,



TR

/ﬂ Q‘ELH! STATE LEGAL SERVICES AUTHORITY
ROOM NO 03, FIRST FLOOR, CPRO, GATE %0 03,
CENTRAL JAIL, TIHAR — 110064, PH : 011- 28520279
DSLSATIDCR0  TRAL | B AIL R
T!j‘ ¥
District Legal Serviors Authority.
West District Tis Hazari Court Complex,

{ am directed 1o forward herewith original set of the spplication /s 437 Cr.
P.C. for grasm of Interim Bail for 2 period of 90 Days upon furnishing of Personal Bond
jermentioned for further necessary action at your ead please.

STATE Versus NAVEEN KUMAR S$/0 SURAJ PRAKASH
FIR NG @ 9772021
Uss o 380411 IPC
P.S. : KHYALA
IN JCSINCE : 03.02.2021

[ arn also directed to further request you to kindiy intimate this office the name
of the advocate appointed in the instant matter along with the filing number of the -
afaresaid case. It is further requested to also intimate the mzmafww
- eomail - jailsection@gmail.com for any further correspondence.

.}»’m v ’ wn Yolin nigiithﬁﬁiy
T

F" W &/ < _‘ W

o

‘..Nn'\\\ \\\H\lr \}‘\'gj_ﬁrmﬁntenﬂEHt
¢ Jait Segtion, DSLSA
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gl 211202/ -
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STATE LEG
El'h.e"’.u? o, {J.') f
Central Jail, "

et Fi&“f o, L!"\LSAITJ,'DC-m& f&iiﬁm

To A “;-'-*m:;{

The Secrelary,. s

Distt. Legal Services Authoﬂw,

Thro MOl /'W?

New Deaihi,

Sub @ - Forwarding of Jall Petition/ application for filling before concerr
Court.
Sir/Madam,

1am directed to forward herewlith originai set of the Jall Petition/ application
far B INTERIM BA RSONAL OND oD o
w NT/SUR BOND LEGALAYD/CERTIFIE o VIDEO
CONFERENCING/STATUS 0% CASE EADING GUILT _SSIFICAT’ION
TESTof UTRP/canvict D?WJL »qurka/o ':E—'«J?ﬂt.\,[jfbf;ﬂ

a)e

lodged in Jail No. = § . Tihar, New Delhi in his case FIR /SC No.

U/s. ST s _— ____PS, {Q—L*Nﬂé’

for further necessary action at your end please.
I am also directed to further request you to Kindly intimate this office the
name of the advocate appointed in the matter along with the ﬂlmg number gf

aforesald.case please 8 further status on E-Mall |.e. Jailsectiong

earliest. | Q% | .

' |
C}(L | w | Supérintend ent ‘o
2\ | | 5

e
au Section, DSLGA \\v.,s‘,‘/l[
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pDELHI STATE LEGAL SERVICES AUTHORITY
Room No. 03, First Floor, CPRO, Gate No.03
.. Central Jail, Tihar ~ 110064 Ph. 011-28520279
{ “Ret. No. DSLSA/T.J./DC/ /2021 Date: /2021

L V0 fan 1DISTY

The Secretary

Delhi Legal Services Authority,
talepd . piatndck .
New Delhi

Sub: Forwarding of Jail Petition/Application for filing before concern ‘ r
Court.
3ir/Madam,
| am directed to forward herewith original sct of the dJail
otition/ Application for BAIL/INTERIM ) BAIL/PERSONAL
BOND/ PRODUCTION WARRANTISURETY BOND/LEGAL AID/
CERTIFIED COPIES/VIDEO CONFERENCINGI STATU§ OF CASE of %
TP/ Convict__.Sonty +  8/o_murl t'f-Hnanf =
lodged  in Jail No. ! Tihar, New Delthi in his casé FIR/SC &
o, 611120 U/fs._-35]5uls9 B pok- P.S. KL\’;Q‘ %)
= for further necessary action at your end please. =
.¥.F._‘__,___--—-——"—_—-—.'—- ® . w -
directed to further request you to kindly mtlma‘Lte this office W'/f‘\

] am also . .
‘e name of the advocated appointed in the matter along

th in
qumber of the aforesaid case please & furthc‘é St . }Wt.e.

Jailsection@gmail.com at tr:;j ies- Y‘!\wa/%
f, {‘A(“ ) ﬁt’{ F /{{;tﬂ)
r | -

: A \R\.
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IN THE COURT OF METROPOLITAN MAGISTRATE (MAHILA
COURT) -02 WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Ms. Sonam Gupta

FIR No. 866/2020

PS : Hari nagar

U/S 379/411/34 IPC

17.05.2021

Proceedings conducted through CISCO  webex meeting URL

(https:/districtcourtdelhi.webex. com/meet/mm03west) as per Circular of
Hon'ble High Court Of Delhi No. 256/RG/DHC/2021 dated 19.04.2021.

This is an application for bail.
Present:-  Ld. APP for the State.
Ld Counsel for applicant/accused through CISCO webex.

Reply has been received by I0.

Argument heard on the bail application Ufs 437 Cr.P.C. filed on
behalf of the accused. It is stated that the accused is in JC since 19.11.2020 for the
offence U/s 379/411/34 IPC,

Keeping in view the fact that the accused is in custody since
19.11.2020 and considering the health emergency on account of COVID-19
outbreak, he is admitted to bail on furnishing bail bond in the sum of Rs. 10,000/-
and one surety in the like amount.

Bail bond not furnished.

‘\IJ/ Accordingly application stands disposcd of.
Copy of this order be also given ddStl as prayed for.

SONAM i
GUPTA nag _-1021 05.17

530

(SONAM GUPTA)
Duty MM, West Dist., THC, Delhi
17.05.2021



FIR No.184/20
PS Anand Parbat

State vs. Jaswant
22.05.2021

Present: None for the State.

No reply has been filed by Jail Superintendent.
Let reply be called from the Jail Superintendent concerned

for 24.05.2021.

Be put up before the Ld. Duty MM on 23.05.2021.

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021
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A*F.Rm NO. 45

Bond and:Bail Bond for Attendance before
Office Incharge of Police Station of Court
(Section 436, 437, 438 (3) and 441)

In the court 0172;1 i : W"Z ......... 1/\%./}5/\%@5’4 (gl A~
Police Station ?,} Ww Next date of hearing =5

Under Section % ?9’71/4* s Sent to Jail On ! I
E 1. R. No. ?gd}/:”/ . AN
, Bail Bond

IMéKfZéVéf??’ Qr 2 T Son of Shri...... \/;7
Residenck” "/b/)’ ........ ..... (5’ W ....... -

»

havm? bee; arrested or detained without warrant by the Ofﬂcer Incharge of
..................... Police Station for havin bean brought before this Honourable

Court charged with the offence of ...... @/ ﬂ .................................... and required to give
surety for my attendance before such Officer of Court on cpndition that | shall attend such
Officer or Court on every dcy on which any Investlgatl'on or trial Is held with regard to
sth charge and in case of my making default here in myself to forfeit to Government the sum

ofRs............ /." ..............................

DELHI

DATED D’yﬁj)”j’ / . _ &atum

..... % /f' R A of Shri.. V// s;g’?'ﬂ,%

Remdencb/r{. / ..... % ’?"’5, (s .."!\{//é?f nosdisbl Lsve, %‘
hereby declare myself forthe above said Shri.. .ﬁ'g ..... P Dl siviinensarasnorssunans aeasnsnsanyrnessnsh
that he shall attend the Officer-in -<charge of............ 25 R A SN P )
Pollce Station OF the COUTt OF Sl sl BB e asssstmssesan

every day on which any investigation in the charge is made orany trial on such charge is held
that he shall be and re-appear before such officer or court for the purpose of such
investigation to answer the charge against him (as the case may be) and In the case or his

making defauli herein 1 have bind myself to forfeit to Govt. the sum of

Q’a/of mo o BET I

Signature.

S G D80 2258

Rs.....(...




FORM NO. 45

Bond and Bail Bond for Attendance before :
Office Incharge of Police Station of Court == .
_ (Section 436, 437, 438 (3) and 441) .

ol )

o D . |
In the court of Shri DHM ...... \H .............. H C ..... DQJ}” ......................................
Police Station Rogoun Larclen Next date of hearing '
Under Section (J.2- 7y b Jai
, r Sec o Lic:&, U F,P C Sent to Jail On

E 1. R. No. g#ze;g

_,  Bail Bond o
I®"?P”2‘1!°‘Q fhalrean...... Son of Shri. \fs Nath. "fr QL.
' Residence.. u ’\[c‘} 68/[.2.3.65‘1-0’\[0’0 ..... Aj J/_MJ’\QX Ml(«’ Lok /’0091/
having been arrested or detained without ‘warrant by the Officer Incharge of
%@Vﬁg .......... Police Station for- having been brought before this Honourable
Court charged with the offence of ...l %.CNQ. ............... and reqwred to give

surety for my attendance before such Officer of Court on condition that 1 shall attend such
Officer or Court on every day on which any investigation or trial is held with regard to
such charge and in case of my making default here in myself to fo&]fen to Government the sum

OF RS oa@@/@(ﬁw \ g\v\

e

DATED 2)»{’05'/9_99—/ | S Signature

‘;?\1’7" "1’ ............. NIF}\?’Q .......... Son of Shri....3&2N02 ... [{”MM&}? Yg
Resldence H \i@ A=l @{jm.. C/‘-D-Q‘Nol !f‘urkgﬁﬂ' ........ ¥ DQL’
hereby declare myself forthe above said | Shrl O )J ‘C}O.LB') ......
that he shall attend the Officer-in -charge Of . 156 wnf/qrdf’ﬂ) .........................
Police Station or the Court of Shrl ..... M -Lqm ...... WU‘M ..... 2 Qﬁ b@j L\’

every day on which any mvestlgatlon inthe charge is made or any trial on such charge is held
‘that he shall be and re-appear before such officer or coutrt for .the purpose of -such
Investigation to answer the charge against him (as the case may be) and in the case or his

a
RS........': *

.................................. o Mo,
Dated this . ’anw oS 2 5] L " Hu’”lc“j
‘ ’ e } tYe h‘hq
Witness - ! ' T Signature. ——
1' et FAROOQ AHMED 21 332339
Enrl. No. D-3674/03  Advocate +2) 33239 99

2 PN b .. . Seal No.G-115, 1st Floor, G-Block

Rk . Karkardooma Courts, Delhi-110032
Mob. No. 9899073850, 9718873850 -

E-mail : farooqahmed3674@gmail.com



FORM NO. 45

Bond and Bail Bond for Attendance before
Office Incharge of Police Station of Court

L., . (Section 436,437,438 (3) and 441)

Pollce Station bes:m C\&‘rd\% Next date of hearing
Under Section §, R ™ TR& Sent to Jail On

E I R. No. ggq-;,\\cg

Bail Bond
O pebiarn Tiomed..sonof s Mtk T
'Residencle ........ oo é R\ilyac\oiﬂhl ............... ‘\3 \V‘\W\b .................. X DB%

having been arrested or detained without warrant by the Officer Incharge of

S >roie T D&:;Q NE .. Police Station for having been brought before this Honourable

== and required to gwe
surety for my attendance before such Officer of Court on condition that 1 shall attend such
Officer or Court on every day on which any investigation or trial is held with regard to

such charge and in case of my making default here in myself to forfeit to Government the sum

Of RS- SQQQQ#&OKW"M‘VA%-M

ww’V‘

DELHI | LE,{) / |
DATED: W\Oi\'}-\ ‘ ' _ | Signature

---------

that he shall attend the Officer-in -charge, of....oSAO Qb o &Ordej’? ............................
Police Station or the Court of Shri .. AQ.IQQH.S i - LAl NN ‘4’4 ool DQJ lfv
~ everydayon which any mvestfgétron inthe charge is made or any trial on such charge is held
"that he shall be and re-appear before such officer or court for the purpose of -such
‘investigation to answer the charge against him (as the case may be) and in the case or his

making default herein | -have bmd myself to forfeit to Govt. the sum of
566@0 E , =

" RSuucissaniimoenivens B A
Dated this D0\ payof oS 20 | U C W
‘ - Signat
Witness : o b
g FAROOQ AHM
[ R DERRR Enrl. No. D-3674/09 Advocate 5‘33 680 ?‘33
X “ R Seat No: G-115, 1st Floor, G-Block )
2 < ‘ Karkardooma Courts, Delhi-110032

Mob. No. 9899073850, 9718873850
E- mall farooqahmed3674@gma1l com



FIR No.313/2021
PS: Nangloi
State vs. Praveen Kumar
u/s 21 (B) NDPS Act
22.05.2021 (At 05:45 pm)
Present: None for the State.

1O SI Amit in person

Accused Praveen Kumar alongwith Ld. counsel Mr. A. N.

Thakur.

The application for taking sample of Heroine, which was filed
by IO today, has been marked by Ld. ASJ to Duty MM (West) for taking
sample today.

More than 150 applications have been listed today. It is already
05:50 pm and the Court room is flooded with people who are physically
present including investgating officers and accused persons. The remand
work for which all the investigating officers are present in the Court room
with the accused persons is extremely urgent work which cannot be
delayed. Further, some bail applications are also pending to be adjudicated
and there is only one Stenographer. Keeping in view that no time is left and
the present application can be deferred for one day but the remand work

which is extremely urgent cannot be deferred. Let the present application

be put up before Ld. Duty MM (West) tomorrow i.e. 23.05.2021 latest
by 12:00 noon.

Copy of this order be given dasti to the 10.

|

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021



FIR No.198/2016
PS: Khyz:}%
State vs. SOD
u/s 302/365/201/341PC

/

22.05.2021 s

Present: None for the State.
Mr. S. K. Singh, Ld. counsel for the applicant/accused Sonu.

No reply has been filed by Jail Superintendent.

Let fresh reply be called from the Jail Superintendent

concerned for 23.05.2021.
Be put up before the Ld. Duty MM on 23.05.2021.

L

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021




ok TATE LEGAL SERVICES AUTHO
™ No. 03, First Floor, GPRO, Gate No. 0%
Central Jall, Tihar - 110064 Ph.: 011-20820279 .
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s The Secretary s

Bistt. Legal Services Authority

WEST District, TIS HAZARI Court

New Delhi

Subject: Forwarding of Jail Petitian / Application qu‘ﬁuhg;ﬁeiﬁfﬂ congerned courts ;-f',
SirfMadam, -
wition /. A;;;:%icaﬁan uls

HPC of UTP [ Convict
case FIR MNo.
ction at your

| am directed to forward herewith original set of the il Pe
UIDEUNES OF

379/411/34 |PC for INTERIM BAIL AS PER THE GU
RAHUL $/O DEVENDER lodged in Jail No. 04, Tifar, sew Delht in his
29527/2020; U/s 379/411/34 IPC; P.S. NANGLOI for further necessary @

and please.

this office the name

| am also directed to further request you to kindly intimate
per of the aforesaid

of the advocate appointed in the matter along with the filing num :
case please and further status on e-mail i.e. iaiEsecﬁon@gmgii.gnm atthe earliest.

Yours faithfully,

SUPERINTENDENT
1\ Jail Section, DSLSA
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FFIR No. 373/2021

P.S Paschim Vihar West

State Vs, Harminder Singh
19.05.2021

Present: Ld. APP for the State.

Accused Harminder Singh produced in custody.

10 in person with case file.

Heard. Material perused.

Keeping in view the fact that the investigation is pending and oxygen
concentrators are yet to be recovered and accused 1s not cooperating in the investigation,
the accused is remanded for three days police custody remand with direction to get the
accused medically examined before and .aftclrrhi_s police custody remand.

Accused be produced before the court 22.05.2021.

Copy of this order be given Dasti to the 10 as prayed.

(NEEPONAGAR)
D/MM (Mahila Court)-01,West,
THC/Delhi/19.05.2021
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1§ THE COURT %ﬁ«d/( {’vvm) _ﬂ’)c;ﬁ

IN RE: » .

State. Vs, SM@gCDY\U\@ \({ode\
F.I.R.NO. 4_4»1 /ill

we 373 [ 411 34
I C

K\n%ﬁ tth(

P.S.

‘Bent to J.C.

APPIICATION UNDER_ SECTLON 437 CrePsCe _
FOR BAIL ON BEHALF OF A CCUSED.
RESPECTFULLY SHOWETH: -
1. That the applicant/accused has been falsely

implicated by the police in the atove-noted case.

5., Dhat the applicant/sccused is no more required

by the police for further investigation.

3, That the applicant/accused is reedy sxdxwx to
furnish & sound surety for the entire sayisfaction

of this Hon'ule courte
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v APPLICATION UNDER SECTLOT 437 CrePsCe__

FOR BALL ON BEHALF OF A GCUSED.

RESPECTFULLY SHO wETH: -

1. That the appli cant/accused has been falsely

implica‘bed by the police in the above-noted csSe-

2. That the applican‘b/accuéed is no more required

by the police for further irvestigation.

%, That the applicant/accused is T pody mmixwk o

furnish a sound surety for the entire sayisfection

of this Hon'lle courte
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Room g g~ EGAL SERVICES AUTHORITY

= W.I am  directed
“Htan/Application for BAIL/INTERIM

No. p _ _
Lol &rcentral Jail gi,_hFirst Floor, CPRO, Gate No.03
0 PSLSAZT e ook ~ 110064 ph, 011.28520275 . :
"o, 7Ty v2021 701S  Date 12 _/_% /2031 j
J?//A/-f 0 70 ¥efor /-

for 2247

Drmipr] Desfs
/2/5/}/

to forward herewith original set of the Jail
BAIL/PERSONAL

BOND/LEGAL AID/

BOND/PRODUCTION WARRANT/SURETY
NFERENCING/STATUS OF CASE of

CERTIFIED COPIES/VIDEO co
" S/o

ang\_/ Lom .

YUTP/Convict SUnrk Jtymay - -
' ‘Tihar, New Delhi .in his case FIR/SC .
hoy 8&3}

lodged in Jail No.

PS._fachiwm ‘v

NO. ‘Zggl'}_o'a_l U/s. 2E0 1 PC -
for further necessary action at your end please,

&

rallsection@gmail.com at the earliest,

R ST

N
*)71@9 el o

Encl: As Above

number of the aforesaid case please & further. statu

I am also directed to further request you to kindly intimate this ofﬁce

name of the advocated appointed in the matter along with the filing

s on E-mail i.e,

Yours Faithfully,

gp—
Superintendent
Jail Section, DSLSA
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FIR No.122/20
PS Anan l?rbaté) R mg‘,{
State vS.<
22.05.2021

Present: None for the State.

No reply has been filed by Jail Superintendent.

Let reply be called from the Jail Superintendent concerned
for 24.05.2021.

Be put up before the Ld. Duty MM on 23.05.2021.

)

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021




FIR No.759/19 f

s
ps Paschim Vihar East
21.05.2021
I am working as Duty MM today.
Present: 1.d. APP for the State through VC.

None for applicant.

Put up before the Ld. Concerned Duty MM on 22.05.2021.

50

(Tania Singh)
1 Duty MM,
West, THC,Delhi/21.05.2021(
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S SERVICES AUTHORITY .
T fst Floor, CPRO, Gate No.03

¥~ 110064 Ph. 011-28520279
?Dh&zom, o288 Date: & /5 /2021

Wﬂy'ia 4
T &

The Sécr;etary
Delhi Legal Services Authority,

Ll NN ECT ,

New Delhj

Sub: .
ub: Forwarding of Jail Petition/Application for filing before concern

Court,

~ir/Madam,

| am directed to forward herewith original set of the Jail
“tion/Application for BAIL/INTERIM BAIL/PERSONAL
EOND/PRODUCTION  WARRANT/SURETY  BOND/LEGAL  AID/
CERTIFIED COPIES/VIDEO CONFERENCING/STATUS OF CASE of

TF/Convict MP  Chan b llaz. S/o_fp__nolian TSe
wged in Jail No. _O71 Tihar, New Delhi .in his case FIR/ .
101 /202 U/s. 8&1, Wiy SQu, rpec, ps OAORI A R ERSF

for further necessary action at your end please.

| am also directed to further request you to kindly intimate this oﬂjlcc

" name of the advocated appointed in the matter along with the _ﬁh’ng
mber of the aforesaid case please & further status on E-mail i.e.

ailsection@gmalil.com at the caﬁst. : |
AT |
VAN Yours Faithfully,
” c..l/‘)(\ ot T e m»\ ,
L %WM‘ - e
: s ’
e

ncl: As Above

Superintendent
Jail Section, DSLSA
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~ . Central Jail, T
o — y Tih -
3 e earal J ar —~ 110064 Ph, 011-
/ -J-/Dcmdf';/zozl) =) Olnitiﬁgz?zcm/zom

the Secretary 7 ﬁ/k 4o A L% t"a {':I;'
v 2X/s/y

Delhi Legal Services Authority,

t9es Tt ’
New Delhi ' . “
DMM [patt )
Sub: F : . - ) r/
ub: Forwarding of Jail Petition/Application for filing before concern /8/ [
Court. ‘
~ir ‘Madam,
, 1 vam 'directcd to forward herewith original set of the Jail
P ition/ Application for BAIL/INTERIM BAIL/PERSONAL
E _1; OND/PRODUCTION WARRANT/SURETY BOND/LEGAL AID/
’ CERTIFIED COPIES/VIDEO CONFERENCING/STATUS OF CASE of
Qjma/lnl ' S/o /&utﬁ //ammﬂ/gq”

LITR /Convicl‘._,\/cﬂ%% Lyect
‘dged in Jail No. __ Tihlkr New Delhi in his case FIR/SC
o _20jz02) U/s. 3en RSN 32 TPC pS.achim Yihar ’i’;oéd
- er necessary action at your end please.
| am also directed to further request you to kindly intimate this office

e name of the advocated appointed in the matter along with the filing
of the aforesaid case ‘please & further status on E-mail 1i.e.

Sumber
aulsccron@gmail.com atm ,P ay) _
O K | . |
L ,lQ u:ﬁp K ..,U//J . ,@V\', . Yours Faithfully,

g/h > : .{f"_f.._ A ‘ g‘

‘Supqrintenfdent
Jail Section, DSLSA

for fur




ATE L iyl il
g Room Ng ELEGAL sERvicES AUTHORITY
Centra - 03, First Floor, GPRO, Gato No. 03,
Jall, Tihar - 110084 Ph.; 011-28620279

Aef. No. BRSAT i) -

/ e e g el
Yo i_.g‘?;}?} 12y %& -3 Dare. /é:}gr),/
o204

The Secretary

a;;ts::rLegaI Services Authority
District, TIS HAZA i 4
New Dethi oo L )- }l/

Subject:- F ' :
-~ Forwardi : ;
rding of Jail Petition / Application for fillng bafore goncarned court,

Sir/Madam,

@ Jail Petition / Application ufs
5 OF HPC of uTp / Comvict
04, Tihar, New Dethi in his
VIHAR EAST for further

393/ ]fl‘;’;dl';i‘?:d to forward herewith ariﬁihallsét of th

ASHISH @ SAGAR r INTERIV BAIL AS PER THE GUIDELINE

case FIR Na. 25 5/0 ANAND PRAKASH lodged.in Jail Mo.

necessary *n:;lo /2018; U/s 392/411/34 IPC; P.5. PASCHIM
AN n at your end please.

@ this office the name

| am also directed to further request you to kindly Intimat
ber of the aforesaid

cf th . .
N e advocate appointed in the matter along with the filing aum
case , 7 :
2 please and further status on e-mail i.e. ja'slsecticn@gmail.cbm ar the sariiest.

Yours faithfully,

Cp—

SUPERINTENDENT
Iail Section, DSLSA

Encl; As above
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. DELHI STATE LEGAL SERVICES AUTHORITY -
Room No. 03, First Floor, CPRO, Gate No. 03

B Central Jail, Tihar — 110064 Ph.: 01 1«23520279
Pef. No, DSLSA/T ] /o¢/

2o /21/"77‘36 Date: h?>,],7 oo

To ef,é;oa‘
The Secretary QH 0/20 7’0 4 ’L
Distt. Legal Services Authority

WEST District, TIS HAZARI Court
New Delhi

"

RPAETEl g
' ":.1 Ve
SRR T
i;,__"
b
¢
1

T Ddb

Subject:- Forwarding of Jail Petition / Application for filing before conkerned court, .- /‘g/f/}/ t
Sir/Madam,

T

I am directed to forward herewith original set of the Jail Petition / Application u/s
379/411/34 IPC for INTERIM BAIL AS PER THE GUIDELINES OF HPC of UTP / Convict
AMAN KHAN $/0 BABU KHAN lodged in Jail No. 04, Tihar, New Delhi in his case FIR No

¢
|
¢
;
rd 0 ; {
‘ : ! b
20681/2020; U/s 379/411/34 IPC; P.S. PASCHIM VIHAR WEST for further necessary X
action at your end please. i
{

| am also directed to further request you to kindly intimate this office the name

of the advocate appointed in the matter along with the filing number of the aforesaid {7
case please and further status on e-mail i.e. jailsection @gmail.com at the earliest. "‘l e
[}fg’(\“'\#\"’ ‘ A

Yours féithfully,

B et st

0 .. SUPERINTENDENT i
L ')"qé\]/\ : Jail Section, DSLSA .




DELHI STATE LEGAL SERVICES AUTHORITY

Room No. 03, First Floor, CPRO, Gate No. 03,
Central Jail, Tihar — 110064 Ph.: 011-28520279

Ref. No. DSLSA/TJ/DC/ /21/ (?Hq/ Date: }GJ ﬁﬂj

24
To
The Secretary
Distt. Legal Services Authority

WEST District, TIS HAZARI Court
New Delhi

Sir/Madam,

! bl P : 7 3 s
f am directed to forward herewith original set of the Jail Petition / Appllf-‘at:;:S/H
379/411 IPC for INTERIM BAIL AS PER THE GUIDELINES OF HPC of U'TI" /(;onV!Ct s
& BAWLA 5/0 MAHA SINGH lodged in Jail No. 04, Tihar, New Delhi m_ his case : t
14778/2020; U/s 379/411 IPC; P.S. PASCHIM VIHAR EAST for further necessafy.aCtion a
your end please.

| am also directed to further request you to kindly intimatg this office the na_m.e |
of the advocate appointed in the matter along with the filing number of the,,aforesald

-mail i.e. jailsection@gmail.com at the earliest.
case please and further status on e-mail i.e. lit_e;u—@j .‘ e

gt e

M \( ﬂt‘w i b _faithf.uiiy,
YN | g
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Subject:- Forw

The Sceerelnry,

I'H,011.28620279

DELHI STATE LEGAL SERVICES AUTHORITY

fortuted ks e Logul Serviees Authortties A
Under the Adminlstratlve Control o
oo Nev. 03, Fhrat Floar, CPRO, Gate No, 03, Central Jall, Tihar-110064,

ot, 1987" an Act of Parliament)

{ Hlgh Court of Delhi

o1

ot

District Legal Services Authority,
West, 'Tis Hazari Courts,

Delhi.

Before Concern Court.

SirMadam,

Jail petition/ap
Bail of UTP Arjun S/o Radhe Kis
No,05. Tihar, New Delhi in the case FIR No:
356/379/411/34 1PC P.S:- Paschim Vihar

necessary action at your end please.

this office the nal
with the filling numb
further send the status on E-mail i.e.

1 am directed 1
plication for (Covid-19) Interim

I am al

carliest.

Jailsection

Date: |f oS Izq'

1252

o b1t

¥

R
arding Of Jail Petition/Application For Filling :

o forward herewith original set of the “
Bail/Regular
han lodged in Central Jail -

ast) for further

so directed to further request you to Kindly intimate
ne of the advocate appointed in the matter ‘along -
er of the aforesaid case/application please &
ail.com at the
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DELHI STATE LEGAL §!
ROONM NO 03, FIRST [1.0%1
" CENTRAL JAIL, TIHAR - 111

DEISA/TI/DC/2021, o —
W\ f), < )
I Tu,

The Member Secrelaiy,

District Legal Services Authority,
West District,

Now Delhi

Sub: lmwardnw of Jail Applic alion \

Petition on helmlf of the applicant/accus

Respected Sir/Madam,

1 am directed o forward herewd!

application U/s 43F  cepColoris
Personal Bond / R eduction of "wmvh It

ance of Production Warrant / ¢

lssu
opies of !)ncumv

lssuance of Cer tified C

Aid  Counsel [ PPresent Cllatm; &

a’ ni Convict / U

A )awgam 1 an ol -

S/o ,ci_cg_l’)é‘_—« I

» SC Nn _,ﬂ_

New Delhi in hls cas
Ufs - %79 /4 i /24 1
|, for further

N?‘Lgi ;‘lzw’w— -

[ am also directed
vocale appointed in 1=
case. 1t is fu
v e=Nailize

the name of the ad

number of the aforesaid
s of the case O

present statu
correspundenc:c.

YR
("

N’”‘
"

to [urther red

4 P N e )
; A‘T .
JTTORITY
D, It
W79 ’
) R i
ate 2021

ke Jail petition / ]

LA I

Creneing with Legal

sncerned court.

144 / Release on
. Plea Bargain /
“Aid Counsel /

Application / ]

o1 No §/9, lihar, 3

a92 J202s
with S : &
s end please.

timate this office

s with the filing

g intimate the
Tor amy lu rther

Yours Faithfully

5

Superintendent 4

W section, DSLSA : 1'
'y_,/ har, New Delhi . &

& SulTh

\
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IN THE HON’BLE COURT OF DUTY MM, DELHI
WEST, TIS HAZARI, COURT DELHI

] IN RE
STATE VS GOVIND @ HARI
G
@\ @)
AN F.LR - 170/2013
I S U/S - 454/380/411/34 TPC
fox R\ o B p.S.-PACHIM VIHAR (East) :
NG J/C Since- 10/04/2021 ;
57
%<7 ” APPLICATION FOR INTERIM BAT 90 DAYS/ REGULAR

BAIL U/S 437 Cr.P.C. ON BEHALF OF

ﬂd ¢ APPL T/ACCUSED NAMELY(GOVIND @ HARI)
/M““,,p wv;;‘ffgﬂ%ﬁ Y o s been e
¥ o a{l_a\ accused has been Ialsely
P-O"“Nofa{cﬁ That - nothing has been recovered from the possession

pe't!
% i accused, if recovered same has been allegedly planted.

' \t‘;ﬂ ccused has not convicted in any criminal cases.
‘)5‘)\% L\W%bﬂ{zccused is no more required for the investigation purpose and
\:TCn uitful purpose would be served keeping the accused behind
bservations made by

\(r’k _That it is also pertinent to cite the o
e Hon'ble apex court in judicial pronouncement in “State Of

Balchand @ Balia 19777 on the legal principal

implicated in this present case.
of the

g }@ _ Rajasthan Vs.
Cﬁ that “bail is rule, jail is exception”.

)( \,55 ’yt accused has no hand in the commission of the alleged

'@(\‘ < offence

A hat zav‘eﬁsed shf;b We the concession if released on ball W
W"\m
ﬁ J/% mlf vwf/ “{J . .,ah

(’J ”7’ iR vM"(’ j;n”"

w1
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FIR No.257/2021
PS: Khyala
State vs. Suraj

22.05.2021

Fresh charge sheet filed.

Present: None for the State.

PSI Kunal Sandhu on behalf of 10/Sudesh Kumar in person.
Accused Suraj (stated to be in JC but not produced today).

In view of conditions prevailing due to outbreak of Novel

Corona Virus (COVID-19), put up for consideration on 05.06.2021 before

-

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021

the concerned Court.




e-FIR No.005793/2021
PS: Nihal Vihar |
State vs. Deepak @ Fauzi etc.

22.05.2021

Fresh charge sheet filed.

Present: None for the State.
10 HC Pradeep Kumar in person.
Accused Deepak @ Fauzi and Dalip @ Jassi (stated to be in IC

but not produced today).

In view of conditions prevailing due to outbreak of Novel

Corona Virus (COVID-19), put up for consideration on 05.06.2021 before

the concerned Court.

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021

- T T ey R AT R T T "



FIR No.146/2021
PS: Nangloi
State vs. Lakhan

22.05.2021

Fresh charge sheet filed.

Present: None for the State.
10 HC Amit Kumar in person.
Accused Lakhan (stated to be in JC but not produced today).

In view of conditions prevailing due to outbreak of Novel

Corona Virus (COVID-19), put up for consideration on 05.06.2021 before

.

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021

the concerned Court.



FIR No.373/2021

PS: Paschim Vihar West

State vs. Harminder Singh @ Sonu
Uls 3/7 Essential Commodities Act,
3 Epedimic Diseases Act and
Section 420/188 IPC

22.05.2021
present; None for the State.
[0 SI Dharmender in person alongwith accused Harminder

Singh S/o Sardar Swaran Singh R/o RL-2, 3 Floor, Ganga Ram
Vatika, Tilak Nagar, Delhi.

Accused Harminder Singh has been produced after three days
PC remand in FIR No.373/2021 Uls 3/1 Essential Commodities Act, 3
Epedimic Diseases Act and Section 420/188 1PC.

An application seeking 14 days JC remand of the accused has
been moved by the 10. Heard. Perused.

Grounds for remand are made out as the allegations are serious
in nature and investigation is continued, medical examination of accused
was conducted on 19.05.2021 after arrest, on 20.05.2021, on 21.05 2021
and 22.05.2021 wherein no fresh external injury has been recorded today,
as per the MLC attached. In the facts and circumstances of the case,

accused Harminder Singh is remanded to JC till 05.06.2021. Accused be
produced before Ld. Duty MM concerned on 05.06.2021. JC warrants

be prepared.
Copy of the order be given dasti to the 1O as prayed for.

chavbit
(A&(am .

Duty MM-II/WestlDelhilZZ.OS.Z()Zl



Inthe Court:Sh___ O uj_—gf MM ffﬂ & Court, Delhi
Ca;eQFlR No. 5296 202) Date Jo-2+2) Uls_ 373 ) Yll e

P.S. Ké_h__i A Q ) Distt el t Delhi.
. . N

I~

Date of Arrest

ég n,&ﬁt 101)

Subject: Request for ' Days Judicial Custody Remand.
sted (as

Hon'ble Sir,
It is submitted that the above said accused person has been arre

data of arrest mentioned against them). In the above noted case It is therefore requested
that the above said accused person may kindly be remanded for o §
days Judicial Custody. In order t0

a) To prevent the accused from comfnitting any further offence; or
(b) Conduct proper investigation of the offence; or

(c) To prevent the accused from causing the evidence of the offence to disappear -

or tampering with such evidence in any manner; or

(d) To prevent the accused from making any inducement, threat or promise to any
person acquainted with the facts of the case so as to dissuade him from
disclosing scuh facts to the Court or to the police officer; o

(e) Ensure the presence of accclised before the Court. ‘

od \ Submitted Pleas
g;\"‘ ) o\ AV : '
)0 M{:’y&g‘)\s ubﬂ | APPL\CLPIN‘T
33 N 4 v
W S “W W Fe
& V,ﬁ\ - 0,} J,ﬁ ps.__JAy ($79.>_Delhi

Date N9 rSr202)




FIR No.311/2021

PS: Nangloi

State vs. Shiva Bagdi
U/s 25/54/59 Arms Act

22.05.2021

Present: None fof the State, pou, L
[0 HC, PasvanKumat in person alongwith accused Shiva Bagdi
Sl; mpal R/o House No.3/73, Veena Enclave, Nangoi, Aged
27 years.

Accused Shiva Bagdi has been produced after fresh arrest in FIR
No.311/2021 u/s 25/54/59 Arms Act.

An application seeking 14 days JC remand of the accused has
been moved by the 10. Heard. Perused.

Grounds for remand are made out as the allegations are serious
in nature and investigation is continued, medical examination of accused
was conducted on 21.05.2021 as per the MLC attached. In the facts and
circumstances of the case, accused Shiva Bagdi is remanded to JC till

05.06.2021. Accused be produced before Ld. Duty MM concerned on

05.06.2021. JC warrants be prepared.

Copy of the order be given dasti to the IO as prayed for.
l

S W
(Aakanksha)
Duty MM-II/West/Delhi/22.05.2021




FIR No.217/2021

PS: Nangloi

State vs. Kamal Kishor @ Banti
Uls 392/397/34 IPC

22.05.2021
present: None for the State.
IO ASI Shri Krishan in person alongwith accused Kamal Kishor

@ Banti S/o Rajender R/o 1.-269, Camp No.3, Nangloi, Delhi,
Aged 29 years.

Accused Kamal Kishor @ Banti has been produced after fresh
arrest in FIR No.217/2021 u/s 392/397/34 IPC. |

An application seeking 14 days JC remand of the accused has
been moved by the IO. Heard. Perused.

Grounds for remand are made out as the allegations are serious
in nature and investigation is continued, medical examination of accused
was conducted on 21.05.2021 as per the MLC attached, which reveals no
fresh external injury. In the facts and circumstances of the case, accused

Kamal Kishor is remanded to JC till 05.06.2021. Accused be produced
before Ld. Duty MM concerned on 05.06.2021. JC warrants be

prepared.
Copy of the order be given dasti to the IO as prayed for.

Joborke

(Aaﬁﬂ:;)

Duty MM-II/West/Delhi/22.05.2021



FIR No.441/2021

PS: Khyala

State vs. Sunil & Anr.
U/s 380/34 IPC

22.05.2021
present: None for the State.
10 HC Vijender in person alongwith accused Sunil @ Sonu S/0

Khadak Singh R/o Jhuggi No.387, T anki Wali Jhuggi, Raghuvir
Nagar and accused Wazid S/o Md. Sarik R/o RGB-252,

Raghuvir Nagar, Delhi.
Mr. Amit Kumar, Ld. Counsel for both the accused.

Accused Sunil @ Sonu and Wazid have been produced after

fresh arrest in FIR No.441/2021 u/s 380/34 IPC.
~ An application seeking 14 days JC remand of the accused
persons has been moved by the IO. Heard. Perused.

Grounds for remand are made out as the allegations are serious
in nature and investigation is continued, medical examination of accused
persons was conducted on 21.05.2021 as per the MLC attached. In the facts
and circumstances of the case, accused Sunil @ Sonu and Wazid are

remanded to JC till 05.06.2021. Accused be produced before Ld. Duty

MM concerned on 05.06.2021. JC warrants be prepared.
Copy of the order be given dasti to the 1O as prayed for.

los
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FIR No.175/2021
PS: Nangloi

State vs. Parvesh @ Sahil @ Golu & Anr.
U/s 341/506/509/195A/34 TPC

22.05.2021

Present: None for the State.
IO ASI Shri Krishan in person alongwith accused Parvesh @

Sahil @ Golu S/o Rashid R/o House No.A-623, J J Colony,
Camp No.2, Nangloi, Aged 22 years & accused Shahzad
 Hussain Jaidee @ Maddo S/o Yusuf Haidar R/o A-699, J ]

Colony, Camp No.2, Nangloi, Delhi.

Accused Parvesh @ Sahil @ Golu and Shahzad Hussain Jaidee
@ Maddo have been produced after fresh arrest in FIR No.175/2021 u/s

341/506/509/195A/34 TPC.
An application seeking 14 days JC remand of the accused

persons has been moved by the IO. Heard. Perused.

Grounds for remand are made out as the allegations are serious
in nature and investigation is continued, medical examination of accused
persons was conducted on 21.05.2021 as per the MLC attached in another
FIR No.312/2021 PS Nangloi, which is also under consideration today. In
the facts and circumstances of the case, accused Parvesh @ Sahil @ Golu

and Shahzad Hussain Jaidee @ Maddo are remanded to JC till 05.06.2021.
Accused be produced before Ld. Duty MM concerned on 05.06.2021.

JC warrants be prepared.

Copy of the order be given dasti to the IO as prayed for.
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FIR No.312/2021

PS: Nangloi

State vs. Parvesh @ Sahil @ Golu
Ul/s 25/54/59 Arms Act

22.05.2021

Present: None for the State.
IO HC Pawan Kumar in person alongwith accused Parvesh @
Sahil @ Golu S/o Rashid R/o House No.A-623, J J Colony,
Camp No.2, Nangloi, Aged 22 years.

Accused Parvesh @ Sahil @ Golu has been produced after fresh
arrest in FIR No0.312/2021 u/s 25/54/59 Arms Act.

An application seeking 14 days JC remand of the accused has
been moved by the 10. Heard. Perused.

Grounds for remand are made out as the allegations are serious
in nature and investigation is continued, medical examination of accused
was conducted on 21.05.2021 as per the MLC attached. In the facts and
circumstances of the case, accused Parvesh @ Sahil @ Golu is remanded to
JC till 05.06.2021. Accused be produced before Ld. Duty MM
concerned on 05.06.2021. JC warrants be prepared.

Copy of the order be given dasti to the IO as prayed for.
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FIR No.167/21

PS: Hari Nagar

State vs. Jaspreet Singh

u/s 328/342/376/506/509/34 1PC

22.05.2021

IO has moved an application for issuance of NBW against
accused Jaspreet Singh S/o Harvinder Singh R/o H. No. WZ-451,M S
Block, Hari Nagar, New Delhi, also at Balapritam Homeopthatic
Clinic, Panipat City, Haryana.

Present: None for the State.
10 PSI Vandana (No.D-6364) in person.

1O has submitted that accused Jaspreet Singh is not joining the
investigation and he is evading arrest when a raid was conducted at Panipat
at his clinic i.e. Balapritam Homeopthatic Clinic, Panipat City, Haryana and
physical verification was also conducted at Delhi address of the accused.
Hence, NBWs be issued against accused Jaspreet Singh.

Heard. Perused.

Since accused Jaspreet Singh could not be served on both of his
addresses despite efforts as stated by 10, issue NBWs against accused

Jaspreet Singh, returnable on 17.06.2021.
Copy of order be given dasti to the IO.
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FIR No.81/2010
PS: Nihal Vihar
State vs. Satvender @ Shyama

u/s 365/342/323/34 1PC
22.05.2021

Present: None for the State.

Ms. Tanuja Sharma, Ld.counsel for applicant/accused

AV
Satvender @ Shyama S/o Mahinder Singl—t‘“fuwﬁ\" W“ﬂL\ (’/)4/
HC Mukesh in person.

It is submitted by HC Mukesh that the correct FIR number is
81/2010 and not 01/2010 as mentioned by Ld. counsel.

This is an application for release of above accused on interim

bail as per HPC guidelines.

Ld. counsel for accused stated that the above accused is in
custody since 31.07.2020 and he falls within the guidelines of HPC and that
he be released on interim bail.

Reply to the above application has been filed by IO SI Rakesh
Kumar to the effect that offence is serious in nature and there is possibilty
of him jumping bail, however, there is no previous involvement in any
other case.

Heard. Perused.

As per report of the IO there is no previous involvement of the
accused. Further, he is in custody for more than nine months for an offence
for which maximum punishment is 07 years. Hence, the case is covered
under the HPC guidelines dated 04.05.2021 and 11.05.2021. Without going

into the merits of the case as well as taking a step towards the de-congestion

3' Contd...2/-
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FIR No.81/2010

PS: Nihal Vihar

State vs. Satvender @ Shyama
u/s 365/342/323/34 IPC

-
of the jail and to protect health and safety of the accused as well as jail
inmates, the plea to grant of interim bail is considered and allowed, in view
of HPC minutes dated 04.05.2021 and 11.05.2021, wherein it has been
specifically stated that in case a UTP is in custody for 15 days or more for
an offence prescribing punishment for a period of maximum 07 years or
less. Hence applicant/accused Satvender @ Shyama is released on interim
bail for a period of 90 days on furnishing personal bond in the sum of
Rs.20,000/- subject to the satisfaction of Jail Superintendent concerned,
who shall ascertain from PS concerned as to whether the address furnished
by the accused is verified or not.

Applicant/accused Satvender @ Shyama shall surrender before
the Jail Authority Concerned after expiry of interim bail for the period of 90
days, until his bail is extended. Application stands disposed of accordingly.

Copy of this order be sent to Jail Superintendent concerned,

which shall also be treated as release warrant.

Copy of this order be sent to Ld. Advocate through email.

ko odus
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(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021



FIR No.05/19
PS: Nihal Vihar
State vs. Sachin @ Haddi & Ors.

u/s 392/34 IPC
22.05.2021

Present: None for the State.
Ms. Tanuja Sharma, Ld.counsel for applicant/accused Sachin

@ Haddi S/o Birju. @W‘ e ()

This is an application for release of above accused on interim
bail as per HPC guidelines.

Ld. counsel for accused stated that the above accused is in
custody since 07.01.2019 and he falls within the guidelines of HPC and that
he be released on interim bail.

Reply to the above application has been filed by IO SI Amit
Nara to the effect that charge sheet has already been filed before the
concerned court on 27.02.2021 and the accused can influence the witnesses
if released on bail.

Heard. Perused.

The accused has been involved in a case for which the maximum
punishment is 10 years and therefore, this case does not cover the HPC
guidelines dated 04.05.2021 and 11.05.2021. Thus, the application is

dismissed.

Copy of this order be sent to Jail Superintendent concerned.

Copy of this order be sent to Ld. Advocate through email.
o
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FIR No.586/2020
PS: Paschim Vihar West
State vs. Monu

u/s 25/54/59 Arms Act
22.05.2021

Present: None for the State.
Mr. Akshit Sharma, Ld.counsel for applicant/accused Monu S/o

Shyam Lal. g wak‘ W“ﬂt“ ve) /)

This is an application for release of above accused on interim
bail as per HPC guidelines.

Ld. counsel for accused stated that the above accused is in
custody since 09.06.2020 and he falls within the guidelines of HPC and that
he be released on interim bail.

Reply to the above application has been filed by I0 HC Sandeep
Kumar to the effect that accused has been involved in other cases and that
he may jump bail, if released on bai-l.

Heard. Perused.

As per report of the IO accused has been involved in two other
cases of similar nature, he is in JC for more than 11 months. Without going
into the merits of the case as well as taking a step towards the de-congestion
of the jail and to protect health and safety of the accused as well as jail
inmates, the plea to grant of interim bail is considered and allowed, in view
of HPC minutes dated 04.05.2021 and 11.05.2021, wherein it has been
specifically stated that in case a UTP is in custody for 15 days or more for

an offence prescribing punishment for a period of maximum 07 years or

Aﬂ Contd...2/-



FIR No.213/2021
PS: Nihal Vihar
State vs. Praveen @ Pintu

u/s 452/354D/323/506 IPC
22.05.2021
Present:  None for the State.

Ms. Tanuja Sharma, Ld.counse] for applicant/accused Praveen
@ Pintu S/o Padmalochan&, ( ?,\ka' W‘ﬁt“’y 4

This is an application for release of above accused on interim
bail as per HPC guidelines.

Ld. counsel for accused stated that the accused is in custody
since 03.04.2021 and he falls within the guidelines of HPC and that he be
released on interim bail. _

Reply to the above application has been filed by IO ASI Braham
Prakash to the effect that he could jump bail.

Heard. Perused.

As per report of the IO there is no previous involvement of the
accused. Further, he is in custody for more than one month for an offence
for which maximum punishment is 07 years. Hence, the case is covered
under the HPC guidelines dated 04.05.2021 and 11.05.2021. Without going
into the merits of the case as well as taking a step towards the de-congestion

of the jail and to protect health and safety of the accused as well as jail
inmates, the plea to grant of interim bail is considered and allowed, in view
of HPC minutes dated 04.05.2021 and 11.05.2021, wherein it has been
specifically stated that in case a UTP is in custody for 15 days or more for

an offence prescribing punishment for a period of maximum 07 years or

A_ : Contd....2/-



FIR No.213/2021

PS: Nihal Vihar

State vs. Praveen @ Pintu
u/s 452/354D/323/506 IPC

2-
less. Hence applicant/accused Praveen @ Pintu is released on interim bail
for a period of 90 days on furnishing personal bond in the sum of
Rs.20,000/- subject to the satisfaction of Jail Superintendent concerned,
who shall ascertain from PS concerned as to whether the address furnished
by the accused is verified or not.
Applicant/accused Praveen @ Pintu shall surrender before the
Jail Authority Concerned after expiry of interim bail for the period of 90
days, until his bail is extended. Application stands disposed of accordingly.
Copy of this order be sent to Jail Superintendent concerned,
which shall also be treated as release warrant.

Copy of this order be sent to Ld. Advocate through email.

hest

(Aakanksha
Duty MM-I/West/Delhi/22.05. 2021



FIR No.212/2021

PS: Hari Nagar

State vs. Ashwingwo Ashelly Azenmbuh
Ul/s 420 IPC

22.05.2021
Present:  None for the State.

10 PSI Mandeep Kumar in person.

Accused Ashwingwo Ashelly Azenmbuh (stated to be in JC

in Mandoli Jail in FIR No.211/2021 u/s 420/34 TPC PS Shahbad

Dairy).

An application is moved by IO PSI Mandeep Kumar requesting for
interrogation and formal arrest of accused Ashwingwo Ashelly Azenmbuh D/o
Ashelly R/o House No.390, Devali Extention Delhi.

It has been submitted by 1O that the above accused is in JC since
09.05.2021 in FIR No. 211/2021 u/s 420/34 IPC PS : Shahbad Dairy in Mandoli
Jail, that an information has been received from PS Shahbad Dairy, Delhi to the
offect that a disclosure statement has been given by the above accused about his
involvement in the present case and prayed for interrogation and formal arrest of

the above accused.

Heard. Perused.
Considering the fact that the disclosure statement has been made by

the accused in another matter with respect to the offence in the present case, the
application is allowed. 1O is granted permission to interrogate the above accused
who is stated to be lodged in Mandoli jail in FIR No.211/21 u/s 420/34 IPC PS
Shahbad Dairy.

Jail Superintendent Mandoli J ail is directed to allow IO to interrogate
the above accused as per rules. If required after interrogation, IO may arrest the
accused as per applicable guidelines for fresh arrest and produce him within 24
hours before Ld. Duty MM.

L
Copy of this order be given dasti to the IO. ‘ | i )7»:1/(}"

(Aakanksha)
Duty I\/IM-IIIWestIDelhiIZZ.OS.ZOZI
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¢-FIR No.29582/20
PS: Anand Parbat
State vs. Amit @ Amitta
u/s 379/411 1IPC
22.05.2021

Present:  None for the State.
Mr. Rahul Verma, Ld. counsel for applicant/accused Amit @
Amitta S/o late Sh. Man Singh R/o H. No.CS-415, Near Holi Chowk,
Sheetla Mata Mandir, Bheel Basti, Baljeet Nagar, Delhi (present
through VC).
This is an application u/s 437 CrPC for grant of bail of accused
Amit @ Amitta.

Reply has been received by 10 HC Hominder Kumar.

Ld. Counsel for the applicant/accused has submitted that challan has
already been filed before the concerned Court and is pending for 29.05.2021 for
further proceedings and prayed for grant of bail.

On the other hand, IO in his report has objected to release of accused
on the ground that accused is habitual offender and previous two bail applications

have already been dismised by the concerned Court, also charge sheet has already
been filed on 04.02.2021.

Heard. Perused.

As per the report of IO, charge sheet has already been filed in the
concerned Court and the trial is continuing, also previous two bail applications
have already been dismissed. Therefore, without any change of circumsances and
since charge sheet has already been filed, bail application is dismissed.

Let this order be sent to Ld. counsel for applicant/accused via

email.

\os
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Duty MM-1/West/Delhi/22.05.2021
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FIR No.227/2021

PS: Nihal Vihar

State vs. Sagar @ Om Sagar
U/s 379/411 IPC

22.05.2021
Present:  None for the State.

10 HC Pradeep Kumar in person.

Accused Sagar @ Om Sagar S/o Heera Lal (stated to be in JC

in Mandoli Jail in FIR No.361/2021 u/s 25/54/59 Arms Act & 102

CrPC PS Raj Park).

An application is moved by 10 HC Pradeep Kumar requesting for
interrogation and formal arrest of accused Sagar @ Om Sagar.

It has been submitted by 1O that the above accused is in JC since
18.05.2021 in FIR No0.361/2021 u/s 25/54/59 Arms Act & 102 CrPC PS Raj Park
in Mandoli Jail, that vide DD No.53A dated 21.05.2021 an information has been
received from PS Raj Park to the effect that stolen mobile phone which is the case
property of the present case, has been recovered from the accused and prayed for

interrogation and formal arrest of the above accused.

Heard. Perused.
Considering the DD entry and the fact that stolen mobile phone stated

to be the case property of the present case has been recovered from accused, the
application is allowed. 1O is granted permission to interrogate the above accused
who is stated to be lodged in Mandoli jail in FIR No0.361/2021 u/s 25/54/59 Arms
Act & 102 CrPC PS Raj Park

Jail Superintendent Mandoli Jail is directed to allow IO to interrogate
the above accused as per rules. If required after interrogation, IO may arrest the
accused as per applicable guidelines for fresh arrest and produce him within 24

hours before Ld. Duty MM. a
e
Copy.of this order be given dasti to the IO. W
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FIR No0.869/2020

PS: Khyala

State vs. Mohit

u/s 25/54/59 Arms Act

22.05.2021
Present: None for the State.

Mr. Ayub Khan, Ld. counsel for applicant/accused Mohit S/o

Sh. Ashok.

This is an application for release of above accused on interim
bail as per HPC guidelines.

Ld. counsel for accused stated that the above accused is in
custody since 12.10.2020 and he falls within the guidelines of HPC and that
he be released on interim bail.

Reply to the above application has been filed by 10 HC Gajraj to
the effect that accused is involved in many cases and that he may jump bail

if released.

Heard. Perused.

As per the previous involvement report filed by IO, it transpires
that accused has been involved in ten other similar cases, the charge sheet
has already been filed. Since accused is involved in multiple cases, and
charge sheet has already been filed, the present case is not covered by the
HPC guidelines dated 04.05.2021 and 11.05.2021 and therefore, the above

application is dismissed.

Let this order be given dasti to Ld. counsel for the accused

oo
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e- FIR No.22060/2020
PS: Khyala

State vs. Mohit

u/s 379/411 1PC

22.05.2021
Present: None for the State.
Mr. Ayub Khan, Ld. counsel for applicant/accused Mohit S/o

Sh. Ashok.

This is an application for release of above accused on interim

bail as per HPC guidelines.

Ld. counsel for accused stated that the above accused is in-

custody since 12.10.2020 and he falls within the guidelines of HPC and that
he be released on interim bail.

Reply to the above application has been filed by I0 HC Rajesh
Kumar to the effect that accused is involved in many cases and that he may
jump bail if released.

Heard. Perused.

As per the previous involvement report filed by IO, it transpires
that accused has been involved in ten other similar cases, the charge sheet
has already been filed. Since accused is involved in multiple cases, and
charge sheet has already been filed, the present case is not covered by the
HPC guidelines dated 04.05.2021 and 11.05.2021 and therefore, the above
application is dismissed.

Let this order be given dasti to Ld. counsel for the accused
lwc.uxf/"*’
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FIR No.983/2020
PS: Nihal Vihar
State vs. Naveen Banerji
u/s 356/379/411/34 IPC
22.05.2021

Present: None for the State.
Ms. Tanuja Sharma, Ld.counsel for applicant/accused Naveen

Banerji S/o Jai Banarji.

This is an application for release of above accused on interim
bail as per HPC guidelines.

Ld. counsel for accused stated that the above accused is in

custody since 13.10.2020 and he falls within the guidelines of HPC and that
he be released on interim bail.

Reply to the above application has been filed by IO ASI to the
effect that accused has been involved in other cases and that he may jump
bail, if released on bail.

Heard. Perused.

As per report of the IO accused has been involved in one other
case of similar nature. Further, he is in custody for more than seven months
for an offence for which maximum punishment is 03 years. Hence, the case
is covered under the HPC guidelines dated 04.05.2021 and 11.05.2021.
Without going into the merits of the case as well as taking a step towards
the de-congestion of the jail and to protect health and safety of the accused
as well as jail inmates, the plea to grant of interim bail is considered and

allowed, in view of HPC minutes dated 04.05.2021 and 11.05.2021,

kl‘ Contd...2/-



FIR No0.983/2020

PS: Nihal Vihar

State vs. Naveen Banerji
w/s 356/379/411/34 IPC

-

wherein it has been specifically stated that in case a UTP is in custody for
15 days or more for an offence prescribing punishment for a period of
maximum 07 years or less. Hence accused Naveen Banerji is released on
interim bail for a period of 90 days on furnishing personal bond in the sum
of Rs.20,000/- subject to the satisfaction of Jail Superintendent concerned,
who shall ascertain from PS concerned as to whether the address furnished
by the accused is verified or not. |

Applicant/accused Naveen Banerji shall surrender before the Jail
Authority Concerned after expiry of interim bail for the period of 90 days,
until his bail is extended. Application stands disposed of accordingly.

Copy of this order be sent to Jail Superintendent concerned,
which shall also be treated as release warrant.

Copy of this order be sent to Ld. Advocate through email.

s
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(Aakanksha)

Duty MM-I/West/Delhi/22.05.2021
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FIR No.450/2021
PS: Nihal Vihar
State vs. unknown
w/s 379/411 TPC
22.05.2021

Present: None for the State.
Mr. Satpal, husband of applicant/registered owner Ritu Verma
alongwith Ld. counsel Mr. Rakesh Kumar.

No objection to the release of the vehicle bearing registration no.
DL 9SBL 3689 (Scooty) is tendered on behalf of the JO/ASI Shankar
Singh.

Application perused. Submissions heard.

Instead of releasing the above mentioned vehicle on superdari,
this Court is of the considered view that the vehicle has to be released as per
the directions of Hon'ble Supreme Court in case titled as Sunder Bhai
Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the
Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in
case titled as Manjeet Singh vs. State, (2014) 214 DLT 646 wherein it has

been held that :-

«59. The valuable articles seized by the police may be released to the
person, who, in the opinion of the Court, is lawfully entitled to claim such
as the complainant at whose house theft, robbery or dacoity has taken
place, after preparing detailed panchnama of such articles; taking

photographs of such articles and a security bond.

e
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FIR No.450/2021
PS: Nihal Vihar
State vs. unknown
u/s 379/411 IPC

2-

60. The photogmphs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to
whom the custody 1S handed over. Wherever necessary, the Court may get
the jewellery articles valued from a governmeit approved valuer.

61. The actual production of the valuable articles during the trial
should not be insisted upon and the photographs along with the panchnama
should suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid
down by the higher courts, article in question i.e. vehicle bearing no.DL
9SBL 3689 (Scooty) be released to the applicant/registered owner on
verification of the particulars regarding ownership and after preparing
panchnama and on furnishing an indemnity bond as per the value of the

vehicle. It is further directed that the article i.e. vehicle bearing no.DL

9SBL 3689 (Scooty) shall be photographed from all the angles. The
Panchnama and Indemnity Bond along with photographs be filed with final
report.

The application is disposed of accordingly.

Copy of the order be given dasti as prayed.

foagis

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021



FIR No.682/2020

PS: Rajouri Garden
State vs. Amit

w/s 380/454/511/34 IPC

22.05.2021

Present: None for the State. -
Ms. Neha Jain, Ld. LAC for applicant/accused Amit S/o Lala

Ram.

This is an application for release of above accused on interim

bail as per HPC guidelines.

Ld. counsel for accused stated that the above accused is in
custody since 30.07.2020 and he falls within the guidelines of HPC and that
he be released on interim bail.

| Reply to the above application has been filed by IO ASI Rajeev
to the effect that accused has no permanent residence, charge sheet has
already been filed, co-accused has also not appeared before the Court after
being released on personal bond.

Heard. Perused.

Accused is involved in the present case where the offence is
punishable with maximum 10 years punishment. Hence, he is not covered
under the HPC guidelines dated 04.05.2021 and 11.05.2021. Thus, the

application is dismissed.

Copy of this order be sent to Jail Superintendent concerned.

Copy of this order be sent to Ld. Advocate through email.

1o
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(Aakanksha)
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FIR No.729/2020

PS: Rajouri Garden

State vs. Danish

u/s 354/354A/354B/354DI506/509 1IPC

22.05.2021
Present;:  None for the State.
Ms. Neha Jain, Ld. LAC for applicant/accused Danish S/o Md.

Khalil R/o 1019, T. C. Camp, Raghubir Nagar, Delhi (present
through VC).

This is an application for release of above accused on interim bail

as per HPC guidelines.

Ld. counsel for accused stated that the accused is in JC since
0.08.2020 and the present case falls within the guidelines of HPC and that he be
released on interim bail.

Reply to the above application has been filed by 10 SI Madhuri  to
the effect that supplementary charge sheet is yet to be filed, the bail application
was dismissed on last four occasions on similar grounds, the allegations are
similar in nature, the mobile phone of accused which was used by him to send
nude photographs have been sent for FSL examination and reports are still
awaited.

Heard. Perused.

In view of the facts and circumstances of the case and also
considering the fact that four previous bail applications filed by the accused on

similar grounds have earlier been dismissed and keeping into view the gravity of
offence, this Court is not inclined to grant bail to the accused. Hence, the bail
application is hereby dismissed.

e
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Copy of this order be sent to Ld. Advocate, thrcgﬁill:,mail.

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021
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FIR No.133/2021

PS: Nangloi

State vs. Rahul @ Shiv Kumar
u/s 379/411/34 IPC

22.05.2021
Present:  None for the State.
Mr. Om Prakash, Ld. counsel for applicant/accused Rahul @

Shiv Kumar (present through VC).

This is an application u/s 437 CrPC for grant of bail of accused

Rahul @ Shiv Kumar.
Ld. Counsel for the applicant/accused has submitted that accused has

been falsely implicated in the present case, he is in JC since 16.03.2021, recovery
has already been effected and accused is not required from investigation and that
he be granted bail.

On the other hand, IO ASI Jitender Rana in his report, has objected to
release of accused on bail on the ground that he has been previously involved in
similar type of cases, he has not disclosed particulars of co-accused and that co-
accused is still evading arrest.

Heard. Perused.

As per the previous involvement report filed by IO, the present
accused has been involved in five other similar type of offence, also he has not
co-opearted in investigation and has not disclosed the particulars of co-accused.

Hence, the Court is not inclined to grant bail to the accused. Hence the present
application is dismissed. Hence, the bail application is hereby dismissed.

Copy of this order be sent to Ld. Advocate through email.
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Duty MM-I/West/Delhi/22.05.2021



FIR No.149/2021
PS: Rajouri Garden
State vs. Ganesh

u/s 379/411/34 IPC

22.05.2021

present: None for the State.
Ms. Neha Jain, Ld. LAC for applicant/accused Ganesh S/o

Arjun (present through VC).
This is an application for release of above accused on interim

bail as per HPC guidelines.
Ld. counsel for accused stated that the present case falls within

the guidelines of HPC and that he be released on interim bail.

Reply to the above application has been filed by IO SI Mohit
Chahar to the effect that bail has already been granted to above accused on

03.05.2021.

At this stage, Ld. counsel for the accused wishes to withdraw the

present application.

Heard.

In view of the aforesaid, present application is dismissed as
withdrawn.

Application stands disposed of accordingly.

Copy of this order be sent to Jail Superintendent concerned.

Copy of this order be sent to Ld. Advocate through email.
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FIR No.668/2020
PS: Hari Nagar
State vs. Gurmeet Singh @ Tinku

22.05.2021

Fresh charge sheet filed.

Present: None for the State.
10 PSI Mandeep Kumar in person.
Accused Gurmeet Singh @ Tinku (stated to be in JC but not

produced today).

In view of conditions prevailing due to outbreak of Novel

Corona Virus (COVID-19), put up for consideration on 05.06.2021 before

)

(Aakanksha)
Duty MM-I/West/Delhi/22.05.2021

the concerned Court.



FIR No.358/2016
PS: Rajouri Garden
State vs. Balvinder Pal Singh & Ors.

22.05.2021

Fresh charge sheet filed.

Present: None for the State.

ST Arvind Kumar on behalf of 10/Inspecto Attar Singh in
person.

Accused Balvinder Pal Singh (stated to be in JC but not
produced today).

Accused Prabhjot Pal Singh is absent (stated to be charge
sheeted without arrest).

Accused Satwant Kaur is absent (stated to have expired on
29.10.2019).

In view of conditions prevailing due to outbreak of Novel
Corona Virus (COVID-19), put up for consideration on 05.06.2021 before

the concerned Court.

(Aakanksha)
Duty MM-I]West/Delhi/ZZ.OS.ZOZl



FIR No.122/20

PS Anangd Parbat
Ty Neparsd
State vs. fumets @ L

22.05.2021

Present: None for the State.

No reply has been filed by Jail Superintendent.

be called from the Jail Superintendent concerned

Let reply

for 24.05.2021.
Be put up before the Ld. Duty MM on 23.05.2021.

)

(Aakanksha)
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